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LEGISLATIVE ASSEMBLY.
Tuesday, 19th March, 1929,

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President in the Chair.

QUESTIONS AND ANSWERS.

" INTRODUOTION OF THE ELRCTIVE SYSTEM INTO THE MUNICIPALITY 0)
PrsHawaRr CITY.

1123. *Maulvi Sayyld Murtuza Saheb Bahadur: (a) With reference to
the reply given to part (b) of my unstarred question No 382, asked on
the 18th September, 1928, will Government be pleased to state whether
it is a fact that the North-West Frontier Province Administration have
recently sanctioned the introduction of the elective system in the Muni-
cipality of Peshawar City?

(b) What is the full strength of the Municipal Board?

(¢) How many seats have been thrown open for election?

(d) Is it a fact that Peshawar Cantonment has been denied the privilege
referred to in part (a)?

(e) 1f the answer to part (d) is in the affirmative, will Government be
pleased to state the reasons for it?

(f) Is it a fact that the rate-payers of Peshawar Cantonment have sub-
mitted « memorial to the Local Government and the Government of Indis in
the Foreign and Army Departments on the subject? If so, will the Gov-
ernment be pleased to state what action they have taken thereon?

Mr. G. M. Young: (a) No. The matter is still under consideration.

(b) According to the Report on the working of the Municipalities in the
North-West Frontier Provinee for year 1927-28, the Municipal Committee
of Peshawar consists of 20 members.

(¢} None yet.

(d) The Cantonment Board is nominated and not elected.

(¢) The discretion in this matter is vested in the Local Administration
under section 14 of the Cantonments Act,

(/) The Government of India have received no memorial. Nor have
they any information about & memorisl to the Local Administration.

PUBLICATION IN MusrLiM NEWSPAPERS OF ADVERTISEMENTS FOR
APPOTNTMENGS IN OFFICES UNDER THE RAILWAY BOARD.
1124. *Maulvi Sayyld Murtuza Saheb Bahadur: (a) Is it a fact that
there is not a single Muslim newspaper in the list of those that have been
selected for advertisements by the Railway Board’s Office?

(b) If the answer to part (a) iz in the affirmative, are Government
aware that the Muslims are placed ab a disadvantage, as they have no
opportunity of knowing anything regarding the recruitment of o%cera and
subordinates espucially in connection with the appointments resulting from
the separation of audit from accounts?

( 2087 ) A
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(c) If the replies to parts (a) and (b) are in the aﬁ'irmatwe, what steps
do Government propose to take in the matter?

Mr. P. R. Rau: Railway Board advertisements do not at present appear
in any exclusively Muslim newspaper. The newspapers in which these
advertisements appear are selected solely for their publicity value, which
depends mainly on their circulation, and Government cannot admit that the
communal character of u puper has uny bearing on the matter. Govern-
ment have no reason to believe that the Railwoy Board advertisements fail
to reach the Moslem public who are interested. 'If they were satisfied thab
there was ground for complaint in this respect, they would be prepared to
publish their ndvertisenients relating to appointments in the Muslim
papers.

PrOMOTION OF MusLiMS IN THE OFFIOE OF THE RAILwaAY BOARD.

1125. *Maulvi Sayyid Murtuza Saheb Bahadur: (a) What is the pre-
sent strength of the Railway Board's Office, as regards officers, subordinates
and menials?

() How many in that Office are Muslims?

(¢) What promotions, if any, were given to the ministerial staff since
October, 19287

(@) Is it a fact that not a single Muslim has been given any promo-
tion !

Mr. P. R. Rau: (o) The staff of the office of the Railway Board, perma-
nent and temporary, consists at present of 17 officers, 188 subordinates and
100 menials.

(b) 28.

(c) 49.

(d) No. I understand 10 Muslims have been promoted during the
period.

RETIREMENT O¥ THE CASHIER OF THE OrFICE OF THE RAILWAY BoARD.

1126, *Maulvi Sayyid Murtuza Saheb Bahadur: (a) Is it a fact thab
the promotions in the Office of the Railway Board generally depend on the
goodwill of the cashier of the Railway Board's office?

(b) Will Government be pleased to state what amount of service he has
at his credit?

(¢) Is it time for him to retire?

() Was the case of granting him an extension of service consldared'c'

(e) Is there any special ragson why he should not be retired?

Mr. P, R. Rau: (o) The fact is not as stated.

(b) 30 years.
(¢) No. He hus not yet reached the age of superannuation.
(d) and (e). Do not arise.

PROCEDURE UNDER WHICH TWQ CLERES TN GOVERNMENT SERVICB
EXCHANGED OFFICES.

1127 *Masulvi Sayyld Murtuza Saheb Bahadur: (a) Will Government
be pleased to state the procedure followed regarding the exchange agreed
to between any two clerks of the different offices of the Government of
Indin?
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(b) Is it a fact that two clerks were exchanged between the Offices of
the Accountant General, Railways, and the Railway Board?

(c) If the reply to part (b)is in the affirinative, have the liens of both
‘these men been suspended in their respective offices?

(d) Is it & fact that both the clerks have been provisionally confirmed in
the Railway Board's Office? Will Government be pleased to state the
ruling which authorises such a procedure?

Mr. P. R. Rau: (1) So far us 1 am aware, there is no specific procedure
laid down for such cases.

(b), (c) and (d). The answer is in the affinnative. 1 am not aware of
any ruling which this procedure has infringed. -

ReMovaL oF OBJEoTIONS AND DEFECTS IN THE CLEARING HoOUSE
SCHEME.

1128, *Maulvi Sayyld Murtuza Saheb Bahadur: Will Government be
pleased to state whether all the objections and defects in the working of the
Clearing House scheme rnised by Mr. O’Callaghan have been removed or
not? If not, whyt

Mr. P. B. Rau: It is not clear what are the objections and defects re-
ferred to by the Honourable Member, for, so far as I know, Mr. O'Callaghan
was mever required to report on the general working of the Clearing House
scheme.

EMPLOYMENT OF MusLiMs IN THE OFFICE OF THE FINANCIAL (COoMMIS-
SIONER, RAILWAYS. .

1129. *Maulvi Sayyid Murtuza Saheb Bahadur: Will Government be
pleased to state how many Muslims have applied for employment in the
offices organized by the Financial Commissioner, Railways, during the
last six months and how many of them have been afforded a chance of
showing their ability?

Mr. P, B. Rau: With your permission, Sir, T will reply to questions
Nos. 1129 and 1130 together. Detailed rules regulating the recruitment
of candidates for Railway Accounts Offices, and promotions in these offices,
are under issue, and I shall send a copy to the Honourable Member very
ghortly. These rules, which have been framed after discussion with the -
Standing Finance Commitiee for Railwavs, contain provision for rectifving
communal inequalities in recruitment. They do not contain any restriction
regarding the number of candidates that may appear for the examination
for entry into the Accounts Department, nor do they contain any minimum
educntiona]l qualifications. In view of these new regulations, I do not
think that any practical purpose will be served by making inquiries into the
number of applications recéived in the past.

RESTRIOTIVE EXAMINATIONS IN THE OFFICE OF THE FINANCIAL
CoMMISSIONER, RATLWAYS,

$1180. *Maulvi Sayyld Murtuza Saheb Bahadur: (a) Is it a fact that

certain restrictions, such as passing the matriculation examination in the

1st division have been keeping a number of members of the minority com-

munities out of the offices organized by the Financial Commissioner,

Railways?

A2

¥ For answer to this question, see answer to question No. 1129,
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(b) Are such restrictions imposed in other departments? If not, is
there any justification in ¢nforcing them in this Department?

(c) Is it a fact that even in the I. F. C. and I. C. 8. examinations
graduating in the 1st division is not insisted on?

NoMINATION OF CANDIDATES FOR THE RaiLway TrainiNng Scrool.

1131, *Maulvi Sayyid Murtuza Saheb Bahadur: (a) Will Government
be pleased to state whether the nomination for the Training School was
confined to the departmental candidates only?

(b) Will Government be pleased to state what suggestions were made
by the Auditor General at Calcutta as regards the proposal of a Railway
Training School? Have all of them been given effect to?

Mr. P. R. Rau: (2) No. There was a small number of candidates who
were recruited from outside.

(b) The Auditor General made u number of suggestions for the improve-
ment of the draft rules relating to the Training School. These were care-
fully considered by Mr. Parsons, and most were accepted.

Pay or A CLERK IN THE RAiLwAY CLEARING AccouNTs OFFICE.

1132, *Maulvi Bayyid Murtuza Saheb Bahadur: (a) Has the attention
of Government been drawn to an article in the Siyasat of the 27th Octo-
ber, 1828, and to Muslim Outlook of the 28th December, 1928, regarding
the Railway Clearing Accounts Office?

(b) Is it a fact that a near relation of the Rai Bshadur is working
as a clerk and drawing the pay of a stenographer?

Mr. P. R. Rau: () I have not been able to obtain a copy of the first
of the articles referred to.

(b) No.

MAINTENANCE OF CATTLE AND CALVES IN MILITARY DAIRTES.

1133, *Mr. Siddheswar Prasad Binha: (a) Will Government be pleased
to state the approximate amount they have to spend in purchasing (i) ove
cow; (ii) one bull; (iii) one buffalo, for the military dairies?

(b) Will Government please state the amount they have to spend in
maintaining one calf for & month in a military dairy? -

(¢) How many calves have been maintained in the military dairies
during the last five years?

(d) Are Government prepared to rear calves for two months and then
sell them at Re. 1, on condition of their being maintained for milking pur-
poses. instead of being sold to butchers?

(e) Will Government be pleased to state the quantity of beef used yearly
in military rations during the last five years, stating also the quantity that
is generally given to one man? ’

Mr. G. M. Young: (a) (i) Kight Hariana cows were bought in 1027 for
Rs. 220 each.

(ii) Indian bulls were bought in 1928 for Rs. 800 and buffalo bulls for
Re. 276, Bulls imported from South Africa cost about Rs. 1,340 each.

(fii) The average cost of a buffalo cow is Rs: 288,
(b) Approximately Rs. 87-8-0 per month.
(c) 1,444 calves have been reared during the last four years.
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(d) No, Bir. Government could not afford to do so.

(e) Approximately 8,600 tons in 1924, 8,580 tons in 1925, 8,510 tons in
1926 and 8,340 tons in 1927 and in 1928. The ordinary daily ration is 1 lb.
for each man. The foregoing figures include the weight of bone,

Nuuszs or Cows, ETO., nxrom;n FROM INDIA DURING THE LAST FIVE
EARS,

1134. *Mr. Siddheswar Prasad 8inha: Will Government kindly state
the numnber of (i) cows, (ii) bulls, and (iii) buffaloes, exported during the
last five years from India?

The Honourable Sir George Rainy: The only information which Govern-
ment possess is contsined in the Annual Statement of the Sea-borne Trade
of British India for 1927-28, a copy of which is in the Library.

IMPORT OF BEEF FROM AUSTRALIA.

1185, *Mr. Biddheswar Prasad Sinha: With reference to my starred
question No. 890 of the 4th March, 1929, will Government be pleased to
state the reasons that led them to reject the scheme to import beet from
Australia?

Mr. G. M. Young: The reason was given in my answer to the question
to which the Honourable Member refers. The extra cost of the beef alone,
apsrt from the cort of cold storage and of freight in special refrigerator
cars is estimated at over half a crore of rupees a year.

NUMBER OF COWS, ETC., MATNTAINED IN, AND CALVES SOLD FROM, MILITARY
DaIRIES.

1186. *Mr. Siddheswar Prasad Sinha: With reference to my starred
question No. 886 of the 4th March 1929, will Government be pleased to
lay on the table a statement showing:

(a) the number of cows, bulls, and buffaloes, maintained in military
dairies: and

(b) the numher of calves disposed of from military dairies during
the last five years, (i) immediately after birth; (ii) at an age
below a month, and (iii) after a month?

Mr, G. M, Young: (z) 1 have already furnished the Honourable Member
with stalistical tables containing this information for the years 1924-25,
1925-26 and 1928-27, The tables contain about 30 columns each, and
could not conveniently be printed up in the proceedings of this House.
Copies of the annual reports on the administration of Military Dairy Farms,
from which these statistics are taken, will however be placed in the
Library.

(b) Statisties of the kind required by the Honourable Member are not
maintained, but the statement which I have supplied to him gives the num-
ber of calves under one year which have been sold during the three years
T have mentioned.

DEOLINE IN THE PRODUCTION OF SALT AT KHARAGHODA,
1137. *Mr. Gays Prasad Bingh: (¢) Has the attention of the Government
been drawn to the following passages in the‘Salt Committee Report, 1904 :

(i) “The brine-springs at Kharaghoda are failing.” *‘It is estimated that the salt
at Kharaghoda will be exhausted in twenty years'" (page 12).

(ii) “It appears to have been assumed that an increase in the sales of Kharaghods
salt conferred some benefit upon the (Government, and upon consumers, an assumption,
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which in view of the possible exhaustion of the existing works, and of the quality of
the salt, as shown by chemical unaylsis, does not appear to have had any sufficient
foundation'’ (page lSi

(iii) ““When the works were extended to Udu, however, the Government of India
expressly requested that the sale price of Kharaghoda salt should be re-calculated with
reference to the heavy expenditure which was being incurred at the works; and in
our opinion, all sidings to the salt pans for the storage of salt at the Kharaghoda
Btation, are items of expenditure which should be taken into account in calculating the
gt of production, and which should be recovered from the sale price of salt’’ %pngo

(b) Are the above items of expenditure taken into account in fixing the
sale price of salt? If not, why not?

. (0) Are Government aware that the production of salt at Kharaghoda.
is showing a decline since about 1924-25, as shown below :

- Maunds,
1916-17 . . . ' . ' . . . 30,28,278
1917.18 . . . . . R . . . 27,904,356
1918-19 . . . . . . . . . 32,18,888
1919-20 . . “ . . . . . . 83,056,025
1920.21 . . . . . . . . . 49,44,762
1921.22 . . . . . . . . . 41,256,756
1922.23 . . . . . . . . . 45,27,110
1023-24 . . . . . . . . . 29,63,786
102¢4.25 . . . ' . . . . . 15,61 131
1025.26 . . . . . . . 15,068,710
1928-27 . . . . . . . . . 12,684,079

1927-28 . .+« . 20,30,261

.(d) Will Government be pleased to give a comparative statement on
equal basis of the cost of production, and the selling price of salt at Khara-
ghoda, Sambhar, Khewra, and other places of manufacture?

The Honourable Bir George Schuster: (1) Yes; but I would draw the
Honourable Member's attention to the fact that the passages quoted by
him in parts (i) and (i) occur in & minute of dissent, and not in the Report
proper. The writer's remarks regarding the exhaustion of the brine-springs
at Kharaghoda itself have been justified by events, but experience has shown
that it has been possible to shift the actual pans farther to the west, while-
storing the salt at Kharagodha itself, without increasing the cost of pro-
duetion unduly.

(b) The items of expenditure in question are now taken into account in-
fixing the selling price of salt. The second part of the question therefore
does not arise.

(¢) The figures given by the Honourable Member are correct; but the-
decrease in production since 1924-25 is not due to any decline in the pro-
ductive capacity of Kharaghoda, but to deliberate curtailment of produc-
tion in order to work off accumulated stocks. The normal demand for
Kharaghoda salt is about 28 Jakhs of maunds per annum, and the heavy
production in the six years from 1918-19 to 1923-24, represents an effort
to mcet the shortage of salt in the country immediately after the war.
This speciul effort was apparently continued too long and it is now clear
that it would have been better to have curtailed production from 1921.22
or 1922.23.

(d) A statement ia laid on the table, but I should warn the Honourable-
Member that, in view of the changes in methods of accounting in recent:
years, the figures given in that statement cannot be worked out on &
strietly uniform baosis.
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REMOVAL OF AN ARSENAL FROMTHE VICINITY OF THE SEWE DAGON
PAcoDpA TO MINGALADON.

1138, *U. Tok Kyl: (a) Will Government be pleased to state
if the arsenal has been removed from the neighbourhood of the Shwe
Dagon Pagoda to Mingaladon?

(b) If not, when will it be removed?

Mr. G. M, Young: (2) Yes on December 1st, 1928.
(b) Does not arise.

AMOUNT OF LOANS MADE BY THE IMPERIAL BANK OF INDIA TO CHETTYARS
oF RaANGoON,

1180; *U. Tok Kyl: What are the amounts of loan made by the
Imperial Bank of India to the Chettyars of Rangoon for the years
1926, 1927 and 19287 And what is the amount outstanding against
them ot the end of January, 1929?

The Honourable Sir George Schuster: I regret that I am unable to supply
the answer to the Honourable Member’s question,. The Government have

no information and are not in a position to obtain it as the Imperial Bank
of India is not a Government institution.

INCLUSION OF THE SHAN RTATES AMONG THE INDIAN STATES.

1140. *U. Tok Kyl: Are the SBhan Btates part of British India, or
Indian India? If the former, will the Government be pleased to state
why they cannot be included among the Indian Btates?

8ir Denys Bray: The Shan States are part of British India and their
Chiefs and their inhabitants are British Indian subjects. Obviousely, there-
-fore, the Shan States cannot -be included among the Indian Btates.

REFUSAL OF SANCTION TO THE ELECTRIFICATION ScHEME AT HSIPAW
IN THE NORTHERN SHAN STATES.

1141, *U. Tok Kyi: Is it a fact that the Government of Burma have
turned down the electrification acheme put by the BSawbwa of
Hsipaw in the Northern Shan States for lighting his capital? If so,
will Government be pleased to state the reason why?

Sir Denys Bray: No, Sir. The facts are that an Engineer applied for the
electrical license for Hsipaw State, but a license could not be granted in
the form as drafted. Another application is now under consideration by
the Local (Government.

NUMBER OF BURMANS IN THE ARMY.

1142, *U. Tok Kyl: (a) Will Government be pleased to state
how many Burmaus there are in the Army now,—only Burmans, not
Karens, Chins or Kuchins? :
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(b) Is it mot a fact that Kachins form the majority of the Army in
Burma? Are Government aware that they are the most backward
tribe in Burma? ’

Mr. G, M. Young: (a) 268 Burmans were serving in the Indian Army
on the 1st January.

(b) There were 1,199 Kachins, 698 Chins, and 679 Karens serving in
the Army on the same date. Government do not share the view expressed
in the latter part of the question.

APPOINTMENT OF ME. JACOB MATHEW S DIViSIONAL INSPECTOR OF THE
Warcr AND WARD STAFF oF THE NORTH WESTERN RAILWAY AT
DELHI,

1143. *Mr. Mukhtar Singh: (a) 1s it a fact that Mr. Jacob Mathew
is the Divisional Inspector of the Watch and Ward stafl on the North-
Western Railway ut Dethi? If so, since when has he been appointed
in the Railway Department?

(b) Is it a fauct that the above mentioned gentleman was convicted
and sentenced to three months rigorous imprisonment and 500 Rupees fine
for keeping unlicensed cocaine with him in 1924?

(¢) Was the above conviction brought to the notice of the Railway
authorities by the said gentleman at the time of his appointment? 1f
g0, will Government be pleased to state their reasons for giving him the
sppointment? If the answer be in the negative, will Government be
pleased to state the date when they got the above information? Will
Government be furcher pleased to state the action taken after the fact
of his conviction had been brought to their notice?

(2) Ts 1t the poliey of Government to keep convicted persons in their
emplay?

(e) Is it a faot that certain persons brought this fact to the notice
of the railway authorities and on account of that those subordinafes were
dismissed ?

The Honourable Sir George Rainy: (a) Yes. He was appointed on the
10th December, 1925.

(b) Yes.

(c) The circumstances of his conviction were fully explained to the
Divisional Superintendent, who took them into his consideration together
with his record of service in the Army as a Subedar in a Punjabi regiment,
and the fact that he had won the Indian Distinguished Service Medal for
a gallant act. The Divisional Buperintendent felt that, in view generally of
his good record of service, he might be given another chance.

Government are not yet satisfied that the ciroumstances were so excep-
tional as to justify the appointment and have called for a full report from
the Agent. As soon as this is received, the question will be considered
by the Railway Board and by the Government of India.
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(d) No.

¢) No. The facts with which he was already acquainted were again
brought to the notice of the Divisional Superintendent by a discharged sub-
ordinate after the dute of his discharge.

RULES FOR THE APPOINTMENT OF OFFIOERS TO THE WATCH AND WARD
DEPARTMENT OF THE NORTH WESTERN RAILWAY.

1144, *Mr. Mukhtar Singh: (a) Does the Railway hold any competitive.
examination for recruiting officers and subordinates in the Wateh and
Ward Department of the North Western Railway?

(b) If the answer to part (a) be in the affirmative, will Government
be pleased to lay oo the table a copy of the rules for the recruitment
in the Watch and Ward Department of the Railways? If the answer
be in the negative, will Government be pleased to state the qualifications
required for holding different posts in this Department?

Mr. P. R. Rau: The information is being collected and will be commu-
nicated to the Honourable Member on receipt. :

RECKONING SENIORITY FOR PROMOTION ON TRE Basis oF KiNe’s ComMmis-
BIONS GRANTED DURING THE WAR TO OFFICERS IN THE ABMY IN
INDIA RESERVE.

1145. *Mr. Mukhtar 8ingh: (a) 1s it & fact that, previous to 1928,
officers whe held King's Commissions at uny time during the period,
4th August, 1914—11th November, 1918, were cutitled to count seniority
for promotion and for all other purposes, though they might have
resigned or relinquished their Commissions?

(b) Is it o fact that this concession has now been withdrawn? If
8n, will Government be pleased to state the reasons therefor?

(c) Are Government aware that the withdrawal of this concession
works very hardly on officers in the Army in India Reserve, especially in
the case of those who have been forced by circumstances beyond their
control to resign or relinquish their Commissions?

Mr. G. M. Young: (a) Officers, who held King's Commissions during
the period mentioned by the Honourable Member, are permitted to count
double such service for promotion and all other purposes in the Army in
India Reserve of Officers.

(b) No.
(¢) Does not arise.

COUNTING OF PREVIOUS SERVICE IN TRE INDIAN TERRITORIAL FORCE FOR
PUBPOSES OF SENIORITY IN THE ARMY IN INDIA RESERVE OF
OFFICERS.

1146. *Mr. Mukhtar Singh: (a) Is it a fact that, before the year 1928,
the previous King's Commissioned service in the Indian Territorial Foree
was ocounted in full towards seniority in the Army in India Reserve of
Officers ?
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(d) Is it a fact that this does not count since 1928, but that
service in the Auxiliary Foree in India still counts as heretofore ?

(¢) 1f the answers to parts (a) and (b) be in the affirmative, will Gov-
ernment be pleased to state the reasons for this distinction between the
gervices in the Auxiliary and Territorial Fasces?

(d) Do Government propose to restore the old rule and to remove this-
legitimate grievance of the officers?

Mr. G. M. Young: (a) No, Sir.
(b) The first portion of this question does not arise. The answer to the
second portion is in the affirmative.

(c) Till recently, all officers of the Indiun Territorial Force have been
junior grade officers holding the Vieceroy's Commission and an Honorary
King's Commission. Honorary rank does not count as King's Commis-
sioned service for the purposes of the Army in India Reserve, but service
in the substantive rank of Jemadar, Subedar and Subedar-Mfjor in the
Indian Territorial Force is reckoned as half Commissioned service for the
purposes of the Ariny in India Reserve of Officers.

Senior grade officers of the Indian Territorial Force in future will hold
ranks equivalent to those of officers of the Auxiliary Force and will be eligible
to count their full period of service in the Territorial Force towards senior-
ity in the Ariny in India Reserve.

(d) The grant of senior grade Commissions removes all distinctions
between the two forces in this respect.

SERIOUS ALLEGATIONS MADE IN A LETTER IN THE WEEKLY MAZDOOR.

1147. *Mr, Mukhtar Singh: (a) Has the attention of Government been
drawn to the very serious allegations made in a letter in the Weekly.
Maegdoor, dated the 5th January, 1929, on pages 6 and 7?

(b) 1f the reply to part (a) be in the affirmative, will Government be
plensed to state the action taken upon the aforesaid letter? If the answer:
be in the negative, are Government prepared to investigate into the
allegations made in the said letter nnd place the results of their. inquiry.
betore the Assembly?

Mr. P. R. Rau: () Yes.

(b) The matters are within the competence of the local railway authori-
ties and a copy of the Honourable Member's question is being sent to the
Agent.

OvER-PAYMENT To MEMBERS OF THE MILITARY TEST AUDIT BY MR, L. J.
Prck, DgpuTY AUDITOR (GENERAL, PERSONNEL.

1148. *Mr. Ram Narayan 8ingh: Is it a fact that Mr. L. J. Peck, the-
present Deputy Auditor General, Personnel, while working as Deputy
Accountant General, Central Revenues, was responsible for an over-payment
“of several thousand rupees to certain members of the Military test audit:
stafl.

The Honourable 8ir George Schuster: The reply is in the negative. Mty.
Peck was not concerned with the case at any stage.
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InsisTENOE BY MR, L. J. PECK, DEPUTY AUDITOR GENERAL, PRRSONNEL,
MiLITARY ACCOUNTS DEPARTMENT OF MEDICAL CERTIFICATES FOR
LEAVE OF STAFF BIGNED BY GOVERNMENT DOCTORS.

1149. *Mr. Ram Narayan Bingh: (a) Is it a fact that applications for
regular leavo on medical groun®s, and accompanied with medical certifi-
-cates from qualified medical practitioners, are rejected, and that Mr. L. J.

Peck persistently insists upon the production of medical certificates from
-doctors in Government service ?

(b) If the answer to part (a) be in the affirmative, do Government realize

the difficulties in complying with such orders in places where qualified
-doctors in the Government servico are not available?

(c) Is it a fact that Mr. L. J. Peck i in the habit of requiring such
medical certificates from the members of the staff, even when leave reserve
is available, and that during the period known as ‘‘slack season''?

[ ] .
The Honourable 8ir George Bchuster: 1 inust explain, in the first
instance, that in the Office of the Auditor General, as in other offices, the
Deputy merely gives effect to the policy and practice suthorised by the
head of the Office. 1t is therefore unnecessary, and I do not propose, to
bring Mr. Peck personally into my reply.

On the points of substance contained in the Honoursble Member’'s ques-
‘tion the reply is as follows:—

(a) 1t is not the invariable, but it is a frequent, practice in the
Office of the Auditor (eneral to require a second medical
opinion when the first medical certificate presented is not the
certificate ‘of & Government doctor. Discretion to do so has
been expressly conferred upon all authorities competent to
grant leave.

.(b) Government are informed that if clerks on leave are in places
where they cannot easily arrange to be examined by a Govern-
ment doctor, due consideration is given to this circumstance.

(c) The reply is in the negative.

ALLEGED USE OF OFFENSIVE LANGUAGE TO SUBORDINATE STAFY BY
MRg. L. J. PEck, DEPUTY AUDITOR GENERAL, PERSONNEL, MILITARY
AorOUNTE DRPARTMENT.

'1150. *Mr. Ram Narayan Singh: (a) Are Government aware that Mr.
L. J. Peck is in the habit of using offensive language while speaking to
his subordinate staff, and that there is great heart-burning and discontent
therein owing to the same?

. (b) Do Government propose to remedy this state of aftairs?

“The Honourable Sir George Schuster: (a) Government have no informa-
‘tion to this cffect. On the contrary, they have reason to suppose that the
Honourable Member has been seriously misinformed. Those who are gEet-
sonally acquainted with Mr. Peck know that he is an officer of the highest
character.

(b) Does not arise.
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Mr. President: Before we proceed further with the consideration of
the motion of the Finance Member, I should like to sny a few words on a
ruling which I gave yesterday when the Hononrable Member from Burma,
Mr. Lamb, was addressing the House. He was referring to the views
held in Burma regarding the question of the separation of Burma from
India and I ruled him out on the ground that such reference was a re-
flection on the vote of the House recorded the other day. I have since
ascertained that the vote recorded by the House was on the question of
the non-employment of Burmans in the Indian Army and not on the
question of separation of Burma from India. The mistake arose out of
the fact that both motions were on the paper in the name of Mr. Munshi
and the Honourable Member had seen me in my chamber in connection
with his motion regarding the separation of Burma from India. The con-
versation I had with the Honourable Member was fresh in my mind and
I was led to think that the House had recorded a vote on that question.
I am therefore sorry for the mistake and still more so that no one drew
my attention to that mistake at the time . . .

Mr. X. Ahmed (Rajshahi Division: Muhammadan Rural): I am sorry,
Sir, I was not here at that time yesterday. (Laughter.)

Mr. President: Under the circumstances I have degided to allow Mr,
Lamb to speak again on the motion of the Finance Member to enable
him to make such observations us he likes on the question of the separa.
tion of Burma from India.

Mr. W. 8. Lamb (Burma: European): I thank you, Sir, for your per-
mission, I also regret mK inability to correct you them. As a matter
of fact I was ill last week and therefore I could not say anything. Su'
I shall not occupy the House for any long time. In the ert place, I
should like to add a little to the remarks I made yesterday oconcerning
the question of separation of Burma from India. I regret very much
‘that my Honournble friend, U. Hla Tun Pru, is not with us today. I
am sure he would have dealt faithfully with U. Tok Kyi, I regret that
he is not here because naturally it might possibly seem to Honourable
Members that 1. as a European, opposing U. Tok Kyi, and pleading for
the separation of Burma, might give the impression that the Europeans
whom I represent are inspiring this demand. Now, Bir, nothing could
be further from the fruth than that. There are people like myself who
cons der that soparation is a positive need of the Province; but notwith.
standing our feeling we have remained silent lest the fact that we were
urging the demand might prejudice the case. Similarly the Burma
Chamber of Commerce who represent business firms have not made any
pleading for separation. They have said to the Simon Commission that
if the next financial settlement is not satisfactory, in their opinion, then
they may have to consider the question of separation. Therefore, Sir, U,
Ba Pe, the national leader, who moved & motion in the Legislative
Counc'l the other day was entitled to say, as he did say, that at no time
had he received any assistance from Europeans. The House and Hon-
ourable Members may therefore take it that this demand for separation
is & truly national demand and as such it should make instant appeal to
the Simon Commission, to the (Government of India and to the Benches

(12099 )
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-opposite, notwithstanding the sentiments expressed by my Honourable
friend, U. Tok Kyi, whose friends, as a matter of fact, are in the minority,
desiring to remain attached to India only until Indians ean assist them
to secure Home Rule; so soon as they secure that, at once they will
demand separation. One can see that from a telegram appearing in a
-daily paper thig morning which closes with this statement that this
-demand for Home Rule is the demand of the minority in Burma. I
“think, as a matter of fact, I am justified in saying that if the people in
Burma were told that they would secure as great a measure of self-gov-
ernment if separated from India as they would if they remained attached
“to India, at once there would be complete unanimity in the demand for
separation.

8Sir, I have declared that the Europeans have not put forward this
demand for separation. I would also say that they have not opposed it.
It is for the Burmese community to speak and it is not for the Europenns,
‘nor 'the Indians nor the Chinamen to oppose it.

‘Before, S.r, I come to matters which are strictly germane to the
motion before the House, I should like to draw the attention of the Hon-
ourable the Finance Member to a certain request of the Government of
Burma for figures which would assist them in coming to a conclusion as
to the financial eflect of the separatiom of Burma from India. Bpeaking
two years ago in the gemeral discussion of the budget, I asked for these
figures, but neither myself nor the Government of Burma have received
sny response from the late Finance Member. I would ask my Honour-
able friend, 8Sir George Schuster, just to look back a year or two, so that
he can see the nature of the request and I trust that once he has taken
an interest in the subjeot, we shall shortly have those figures which we
‘very much desire.

‘Now, Sir, I desire to draw the attention of the Honourable the
‘Finance Member to another tax in addition to the rice duty. That also
was the subject of a Resolution which was passed at a meeting of the
‘Associated Chambers of Commerce,—I refer to the double super-tax.
The late Finance Member, Sir Basil Blackett, told us that, of the 20 lakhs
which accrues to the Central Government, BO per cent. is paid by the
‘Province of Burma. Now both B8ir Basil Blackett and the present
Finance Member have always exhibited a certain amount of nervousness
‘in approaching this question of double super-tax because, as they said, of
the potential evils of the so colled one-man company. Now, that, I
think, is out of the way, at least the legislation which, I trust is to the
entire satisfaction of our Honourable friend, Sir (eorge Schuster, will be
on the Statute-hook before the end of this Assembly. Therefore. Sir.
it is clear that there is nothing in the way of removing a tax which Burms
commercial men regard as iniquitous as the rice duty. And, Sir, while
speaking on the income-tax question, I should like to say a word to the
Honourable the Finance Member. When he is surviving his kingdom, I
suggest to him to note the extraordinary efficiency with which income-
tax is collected in Burma. I refer here to this efficiency and to the man-
ner in which the duties of the Income-tax Department are carried on by
that Department, because I think he should inspire the other provinces
to & like profitable effort. There is no doubt in my mind that if the
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Honoursble Sir George Schuster succeeds, and I have no doubt in my
mind about his abilities to succeed, he will secure not merely a crore of
rupees which represents the rice duty and the double super-tax, but he
will get meveral crores. I suggest to him, Bir, that if he can remove the
tice duty and the double super-tax which fall’ 8o heavily on Burmsa, he
will be able to approach the consideration of the finangial position between
Burma and Indis if not with an absolutely clear conscience, at least with
a comfortable feeling, that in these two matters strict justice has been
done. 8ir, I support the motion before the House.

Mr. Ghanshyam Das Birla (Benares and Gorakhpur Divisions: Non-
Muhammadan Rural): Sir, from the speeches delivered during the general
discussion on the Budget and on the Finance Bill, one thing is very
clear, and it is this, that every speaker who spoke from this side of the
House struck a nole of warning emphasising the seriousness of the situation
and telling the Finance Member definitely and. firmly that if he had to
approach this House with any proposal for fresh taxation, at any rate
this side of the House will oppose it tooth and nail. S8ir Purshotamdas
Thakurdas very pertinently, 8ir, asked the Honourable the Finance Member
whether he had any data to produce to show that the country was not
pasging through as severe a depression as we on this side of the House
thought, und that if he had any figures to prove that the picture was not
8o dark as painted by some of us. Sir, T was not at all disappointed that
the Honourable tho Finance Member had no figures or data to produce
hecause there was none and consequently like his predecessor he also had
to form his judgment of the prosperity or otherwise of the country on the
basis of the Railway Budget. Because there is no deficit in the Railway
Budget, he has been trying to persuade himself to believe that things
are not so dark as we on this side of the House suggest.

8ir, I would place a few figures before the House which will go to
show that things are much worse than the Honourable the Finance MemLer
considers them to be. Let us take the figures of registration of new
Joing Stock Companies in India during the last three vears and we find that
there has been practically no increase in the total capital of the joint stock
-companies. The total paid-up capital of the joint stock companies in
India in 1924-25 stood at a figure of 266 crores, and, Sir, in 1026-27 it
stood at 267 crores—practically no increase. Compared with 1925-26 the
total capital of the joint stock companies has rather decreased from 267
ccrores 79 lakhs to 267 crores 9 lakhs. 8ir, is that the proof of any pros-
perity in the country? The Honourable the Finance Member might point
out that this was due to the world depression; and that in the phenomenon
thereby nothing peculiar to India. But, Sir, that is not a fact. It we
vompare the figures of the capital raised by the joint stock companies in
England with that of India, we find that things are moving in quite o
different direction there. We find that the Joint Stock Companies were
able to raise £218 millions of capital in 1927, and £288 millions of capital
in 1028. Sir, the year 1020, which was boom time, was the best period
* for industries, and if we except that year, namely 1920, we find that the
capital raised by the joint stock companies in 1927-28 was the largest of
any vear from 1011 onwards. Further, I may read an extract from the
speech of the Chairman of the Lloyd's Bank which he delivered at the
last annual meeting of the Bank, from which it could be seen that England
is not suffering from the same depression as we are suffering from in
‘this country. He says in his speech that, ‘“The number of new accounts
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opened during the year show a net increase over last year by more than
50,000, and he then goes on to say that, ‘‘Our acceptances are more than’
double the figure at which they appeared last year. This is an undoubted
sign of increasing trade for this country, and it is perheps partly caused
by the higher rates ruling in the United States of America.”’ B8ir, this very
clearly proves that England is not passing through the same depression as
we are passing through and that our problems, being peculiar, require special
handling. I may point out to the Honourable the Finance Memter that
it i8 not Indian indusbries alone which are suffering from this depression
peculiar to India, but the whole country, including the agricultural popula-
tion, which conrists of 75 per cent. of the total population, is passing
through a very severe state of depression and poverty. And, as such,
the matter requires special urgent and careful handling,

Sir, the very fact that, excepting the industries of jute and tea, which
depend mainly on foreign customers, all other industries which have to
depend more on their Indian customers are passing through a very severe
state of depression, cleurly goes to show that, not only the industries
but the whole country is passing through a very severe state of depression.
The fact could not be disputed, Sir, that the prosperity of an industry
depends very largely on the prosperity of its customers, and the fact
that only those industries which have to depend on the Indian buyer are
in & state of severe depression goes to show that the purchasing power of
the Indian masses has gone down immensely during the last few years.
Apart from the fact that there has been a very serious fall in the imports
of treasures, it has been calculated that the consumption of cloth, which
wsed to stand at 18 yards per head in pre-war days, has come down to
10 yords per head in 1926-27, although the inclination of the masses is to
buy more cloth as compared with pre-war times. The purchasing power
having gone down immensely, they are not in a position to buy even us
much cloth as they used to kuy in pre-war days. This should clearly con-
vince the Honourable the Finance Member that the situation is very, very
serious, and that if proper steps are not taken to restore the prosperity of
the masses, if proper steps are not taken to deal with the situation, I am
afraid the Government, as well as this House, will come to grief. Sir,
the fact could no longer he disputed that, on account of depre-
ciation in the value of agricultural products due to an appreciated
rupee. the profit of agriculturist has been reduced practically
to nil. It cannot be disputed that, if the agriculturist does
not get sufficient net profit in producing various kinds of raw products, the
natural result will be that he will have to make retronchment in various
directions; he will have to make retrenchment in his requirements, in his
necessities of life, and even in such things as fertilisers, better cattle and
better agriculturnl implements which go to inerease the production of the
country. And the fact that the cultivator has not been able to realise
sufficient value for his products has very largely affected his profits, and if
I may point out, 8ir, this is the secret why the purchasing power of the
masses has gone down immensely and why the industries of this ecountry
ore suffering so severely as a consequence thereof. The situation has
bacome 8o alarming that India, which used to export wheat and. rice in
very large quantities has had to import wheat and rice during the last two
years. What is most disgraceful is that, in the very same year, India,
while exporting wheat and rice through one port, was importineg them
through other ports. The Honourable Member in charge of Railways is
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not here or 1 should have liked to have an explanation from him as to
why it was necessary for the grower of wheat in the Punjab to export his
product to be sold in the United Kingdom while the consumer in the
United Provinces had to import wheat for his consumption from
Australia. . . . . ..

Mr. K, Ahmed: Becsuse Government have no power of control over
Providence.

Mr. Ghanshyam Dag Birla: Surely, Sir, he should have been able to
adjust the railway rates in such a manner as to make it possible for the
consumer in the United Provinces to import wheat from the Punjab. 1
ask Government, who paid the freight for exporting wheat from the
Punjat and importing wheat for the United Provinces? Of course, the
Indian cultivator and the Indian consumer: and if the -Government had
taken care to adjust the railway rates in such a manner as to make it
possible for the consumer in the United Provinces to import his wheat
from the Punjab, so much money which India had to pay to the steamship
companies would have heen saved.

Sir, now I ask the Honourable the Finance Member as to what pro-
posal he has got to restore the prosperity of the country, which has gone
down immensely during the last few years. I want to make it definitely
clear that, in order to restore the prosperity of the industries, you will
have to restore the prosperity. of the agriculturist. Unless you increase
his purchaging power, unless you increase his profits, it is impossible for
the Indian industries to prosper at all. Therefore, I would enquire of
the Honourable the Finance Member as to what proposal he has got to put
before the House by which he proposes to increase the purchasing power
of the masses and thus restore his prosperity and thereby the prosperity
of the industries and eventually the prosperity of the Government finances.

Mr. K, Ahmed: The report of the Agricultural Commission,

Mr. Ghanshyam Das Birla: 1 think the Honourable Member would be
well advised to be more discrect and keep silent because he i3 dabbling in
& subject which he does not understand at all.

Sir, Government, in order to restore the prosperity of the agricul-
turist, may have to spend money on irrigation. They may have to spend
money. on improving the waterways of the country. They will have to
make it possible for the cultivator to get loans at cheap rates, in order
that he may spend more money on better implements of agriculture, on
better cattle, and on fertilisers. But, Sir, until the financial policy of the
(GGovernment is go framed as to make it possitle for the bankers or the
sowecars to attract money freely, this programme of the provision of cheap
money could not possibly be put into effeet. Sir, T do not want to
touch on the question of inflation or that of deflation, but we are placed
in such a vicious circle that, however much we may try to forget the
question of inflation and deflation, unfortunately in the circumstances in
which we are placed it cannot be ignored. We are in such a vicious circle
that if we want to remedy the depression of industrv we have tn face thes
fact that the depression in the industries ia due to the low purchasing power
of the cultivators, and when we inquire into the caures of the low purch asing
power of the cultivator we have to face the fact that it has been 50 on account
of reduced profits, which are due to reduced prices, which again are due
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to the persistent pdliey of deflation. Therefore, Bir, until this policy of
deflation is stopped, all thesc measures could not be adopted; they could
be of no use; they could mot be put into effect.

Mr. K. Ahmed: It is the capital. . . . .

Mr. Ghanshyam Das Birla: [ want to make it clear -that™l 8§ not
want the Honourable the Finanee Member to lnunch on n poliey of inflation ;.
hpt }\_-hut 1 want ig this, that he ought to stap. the policy of deflation which
his predecessor pursued so persistently and give sufficient currency to the
country for its ordinary needs. That much only T want, and T demund
an assurance from the Government to this effect.

Sir, the other day, the Honourable the Finance Member remarked in
his specch that India was suffering not from the shortage of currengy but
from the shortage of eapital, This, Sir, is a view not shared by the mercan-
tile conmmunity. I have a very intercsting statement before e made oy the
President of the Lloyd's Bank in his nnnual speceh to which 1 have
alrendy referred. He said that “‘the total amount of deposits received in
that country largely exceeds the wmount of our ndvances and no portion
of our deposits at home is used for the purpose of making loans in India.”
That shows that the foreign exchange banks, at lecast Llovd’s Bank,
receives more money in this country as deposits than it advances. This
must mean only one thing, and that is that ghe surplus of the money that
they so received through their Indian branches is possibly remitted to
England in order to finance English trade and commerce. '

Sir Hugh Oocke (Bombay: European): Not necessarily.

Mr. Ghanshyam Das Birlai: Now Sir, 1 should like to
know where that money goes. TIf the exchange buanks get more
money in  Indin  through their Indian branches than what they
advance to the Indian customer, surcly they do not hoard, sink or bury
the same.  Surely they remit that moncy to England or to any other
country where it could be invested with a better security and more pro-
fitably. That very elearly proves that it is the financial policy of the
Government which is responsible for the diversion of the cupital of India
into such channels. What may be true of the Lloyd’s Bank may be equally
true of other banks, and therefore I should like to nsk the Honourable the
Finunce Memler to find out the cuause of this diversion of Indian capital
to other countries. There may be n shortage of capital, but T submit, Sir,
that the shortage of capital has been created on account of the financial
policy which the Government have been pursuing during the last so 1nany
vears. But for the sake of argument, nssuming, Sir, that there is &
shortnge of capital in the country, may I ask the Governnrent, Sir, why
the huge funds at the disposal of the Secretary of State—I mean the Gold
Standard Reserve and a part of the Paper Currency Reserve-—-are kept
in England? About 60 crores of rupees are being invested out of these
two TFunds on short and also on long-term loans in England. May 1 ask
the Honourable the Finance Member if, as he believes, there is a shortage
of capital in the country, why does he keep such o large amount of monev
in England? This is not a new demand. We have Leen pressing for so
many yeuars that a substantial portion of the reserve funds should be
transferred to India, and taking intb consideration the fact, as the Honour-
able the Finance Member himself believes, that we are suffering from o
shortage of capital, I see no justification for keeping such a huge amount



L THE INDIAN FINANCE BILL. 2105
of money in England, and therefore 1 would' ask the Honourable the
Finance Member to take the earliest opportunity of transferring a sub-
gtantial portion of it to India. Sir, T might be told that this large amount
is kept there in order to maintain the exchange. That may be so, but I
might réeply, Sir, that if we went into the trnde figures of the last: twenty-
cight vears, we should find that, except about 1021-22, when we had
abnormal causes for an adverse balance of trade, when the Government
had fixed exchange at 23., the balance of trade was never agninst India.
It wns. always in favour, and if we except nbnormal times and abnormal
cnuses we come uaeross the fuet that, except in 1808, we never required to
tcll Reverse Councils in order {o maintain the exchange. T submitl, Siv,
that the contingency of having an adverse trade balance and that of hnving
to resort to Reverse Councils is very very remote and I submit therefore
that there is no justification for keeping such a huge amount in England,
particularly when we are suffering here from a shortage of capital. T there.
fore request the Honourakle the Finance Member to take the earliest
opportunity of transferring a substantial portion of this amount to India.

Mr, X, Ahmed: You don't propose to'throw out the Finunce Bill?

Mr. Ghanshyam Das Birla: The Honournble the Finance Member
suggested that he had to increase the Imperial Bank rate because of the
increase in the rate of the Bank of England. He -snid that if we had not
done that the result would have been an outflow of enpital from Tndia. Now,
8ir, 1 wish to draw the- attention of the Honourable the Finance Member
to the bank rates of other countries. He would agree with me that many of
the Kuropean countries are ns closely connected with England and with the
London money market as India is and we find that the Swedish bank
rate is 4} per cent., the rate of Denmark 5 per cent., of Switzerland 3}
per cent., of Belgium 4 per cent. and of France 8} per cent., while the
Imperial Bank rate of India has been put up to 8 per cent., and Heaven
knows whether it will be put up to 9 per cent. or 10 per cent. I ask the
Honourable the Finance Member whether he has not been unnecessarily
alarmed and whether he will not take the carliest opportunity of bringing
down the Bank rate lower. He knows very well what hardship it has in-
flicted on the Indian industries and the tightness which it has created in the
Indian money market. Therefore T hope that, after seeing all these facts,—
after considering that the other countries have niot increased their bank
rate,—he will realise that he was unneccessarily alarmed and that he will
bring down the bank rate as early ns possible. We are not passing now
through a tight season. Tt is the slack season and thercfore I do unot see
any justification for maintaining such a high rate.

Bir, I have got nothing more to say on these points. In concluding
.my speech, I may just refer to the very splendid, lucid and remarkable
speech which my friend Sir Purshotamdas Thakurdas delivered on the floor
of this House yesterday. It was not a random speech. ¥t was a upoech
made with full deliberation. We mierchants never like to be drawn into
the vortex of politics because we know that the polities of this country
are quite safe. in the hands of ite political leaders. But, Sir, the timo
hns come when it should be conveved to the Government in this country as
well as to the British Govermnent that we are not prepared to put up with
the present systom of the Government. We want fo make it clear that
we can no longer stand this pose of trusteeship and that, if thero is to be
a cordial relationship between the two countries, the role of friendship

B2
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must be substituted for the pose of trusteeship. The speech was made
in order to express the well-considered and definite opinion of the Indian
mercantile tommunity and it should be duly conveyed to His Majesty's
Government in England that, if the national demand is not met in time,
it will become impossible even for the Indian mercantile community to
co-operate any more with the present system of Government.

Pandit Motilal Nehra (Cities of the United Provinces: Non-Muhamma-
dan Urban): Mr. President, iwo sets of speeches have been made on the
floor of this House in the course of the debate—one supporting the
motion of the Honourable the Finance Member, and the other opposing
that motion. I may at once say that I belong to the latter category, and
1 most strongly oppose the motion that this Bill be taken into considera-
tion. 8ir, what is a matter of surprise to me is that both these sets of
speeches condemn the financial policy of the Government and the Govern-
ment itself in unmensured terms, and yet we find that some speakers give
the assurance that they are supporting the consideration of this Bill, while
others make it equally plain that they are opposing it to the best of their
ability. What is even more surprising is that both sets advanee practi-
cally the same rensons and reach precisely the same conclusions, and yet
they are not willing to go into the snme lobby. Ever since I heard the
masterly exposition of the financial position made by my esteemed friend,
the Honourable Sir Purshotamdas Thakirduas, 1 have been wondering how
he could possibly get up and say that he was supporting this motion.
In fact, Sir, there is not a single argument advanced by my Honourable
friend which T do not endorse thoroughly, except, of course, the reasons
for his supporting the Bill. I could almost sign the whole of his speech,
if it were put before me in writing. (Hear, hear))

Then there was a very scathing eriticism of the financial position by
my friend, Mr. Rangaswami Ivengar, but he came to the opposite conclu-
gion and declared that he was opposing the Bill.

Mr. X. Ahmed: Take the middle course!

Pandit Motflal Nehru: That is for you who have no opinions of your
own.

Then, Sir, unwilling as I always am {o differ from such an authority
as my friend, Sir Purshotamdas Thakurdas, I have the satisfaction that
1 am differing from him not upon what is his strong point, but upon what
is my strong point. The Honourable Mr. Birla has just said—and I ex-
press my thanks to him and those of my-fellow workers—he would rather
leave the political interests of the country in the hands of the political
leaders. In the same way, Sir, I am perfecily willing to leave the finan-
cial interests of the country in the hands of the financial leaders. But
my difficulty arises on sanother ground, and that is that I, who am a
mere worker for the political freedom of my country, have no use for high
finance, 80 long as my countrymen have no voice or hand in it, and so
Jong @8 it is controlled by the alen bureaucracy. The one point which
we emphasise by raising a debate of a constitutional nature on this Bill is
precisely the same, as may be gathered from and really is the net result,
and upshot of the speech of Bir Purshotamdas Thakurdas.
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What is our complaint and why do we take up this motion when we
know that supplies we refuse will be restored? We say that we are acting
on the principle underlying refusal of supplies. That is perfectly right, but
It is so in theory only, because really and truly we have not the power
to refuse supplies. 1f we had the power, we would not hesitate in exercis-
ing it, but as things stand, we have not got that power. What then is
the idea in moving refusal of suppliesT The iden is simply this. We know
that you can have vour own autocratic will, we know that any cuts that
we mray make will be restored—and they have s a matter of fuct been always
restored—we know that if we reject this Bill it is bound to be certified.
But what is the point we make by objecting to it? The one point that we.
‘'make ‘is this, that you are governing the country, not by our willing con-
sent and co-operation, but against our deliberate and declared will (Hear,
hear). That is the point. We are not enabling you to govern us
of our own free willl It is you who usurp our assets, our
finauces, our resources, and you use them in misgoverning us. That is the
,point, ' '

Now, there never was a stronger reason for opposing this motion in thig:
Houso than we have on the present occasion. Remember what we have
done. Wo have carried every cut that was actually debated on the Hoow
of this House. Amongst those there is one under the heud ' Executive
Council”’; and we have also totally rejected the Demand—or at least such:
part of the Demand, as is votable—under the head “‘Army Department’”.
Well, on the analogy of free countries, this would amount to withholding
supplies from the Executive Government, both for the civil and military
administration of the countrv. Where would the Government be after
that? Now my friend, Bir Purshotamdas Thakurdas, argued yesterday
that when we did that, when we refused supplies to the Executive, we
had done our part of the business, 1t is not necessary to repeat our
protest. Now Sir, as a matter of fact, we do repeat it year after year,
and my learned and Honourable friend doos take part in that repetition.
Must thera always be a year's interval between one motion and another
of this kind? But leaving that alone I say that what we have done is
not only not enough, but on the present occasion if you do not go further
and do not throw out this Bill, you will be undoing what you have done.
(Hear, hear.) In fact what you have done has already been undone by
the Government- They have restored the grant, and what does the adop-
tion of this motion mean after the Government have restored the grant?
It means submission to the action of the Government. You say, ““Wa
have done our part of the business, we don’t submit. - You ean do what
you like." What else but submission does it mean, if, after refusing a
certain grant and the Government over vour head restoring that grant you
pass the Finance Bill? Leave aside all consideration of financial and poli-
tical wisdom, is it manly for this House which, by n mnjority, has rejected
the grant, to acquiesce when the verv next day it is restored, in spite of
the Houge? Is it consistenl with the self-respect and the dignitv of those
who voted for the cutting down of the Demand. to sit quictly and support
the Bill? T submit it is wholly inconsistent; it is stultifving ourselves
if we do that., What iz our position? Our position is that,
an fer as it lies in our power, we shall not by any act of
ours, signify our assent to the continuance of this system of Government.
(Hear, hear.) TIf that is so, are we or are we not signifving our nssent
to this system of Government if, after putting our foot down on the
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Demands for the Executive Council and the Army administration, the
wherewithal for the administration and the Army is, by our consent, to
be raised by taxation provided for by the Finance Bill? Some of us say
on considerations of high financial policy that they are not opposing the
motion. Now, Bir, it seems to me that there is really no difference be-
tweon those who are supporting and those who are opposing this motion.
Perhaps a little difference of mentality. There are those who, like myself,
have devoted themselves to work for the freedom of the country, -and to
achieve it at all costs. It does not really matter to them what happens
if that freedom is not attained. TLet it be the deluge, so far as I am con-
12 Nooy. cemed, I do not care. But there arc those who are not inclined
" to go ms far as that, and they have to tske stock of their
‘surroundings, and perhaps of their bank balances, and they put themselves
the question: *“Well, how is the Government to be carried on? Good,
bad or indifferent as it is, it has got to go on, and therefore we must
enable it to go on.”’ My answer is that, if it is not fit to go on, it had
better stop and come to a dead stop now and here.

Mr. K. Ahmed: Then, how can vou get through your Khaddur Protec-
tion Bill?

Pandit Motilal Nehru: I will ask for protection from you. (Laughter.)
Now, the second resson that was advanced by my Honoursble friend, Sir
Purshotamndus Thakurdus, was that we werc not merely taxing British
India, but that we were toxing the whole continent of India.
Now, that is a proposition which I cannot follow., If he 1neans
that the customs duties are levied on goods which are meant for the
whole of India, not only for British India, surely it is not tuxing any
part out of British India,

Sir Purshotamdas Thakurdas (Indiun Merchants Chamber: lodian
Commerce): Post Office more than Customs.

Pandit Motilal Nehru: If it is Post Office, it is not taxing anv part out
of British India where British post offices are maintained. It might as
well be said that & common carrier, that » taxi-driver who drives through
the Indian States, carries pussengers for them and gets his fares and
freights, is taxing the Indian State. That is not a tax. They are ren-
dering scrvice, and they are paid for their services: payment for serviees is
not a tax. If you take Customs, of course, any country which chooses to
import goods, or rather to bring goods into British India whether it is an
Indian State, or France, or Germany, or Russia or any other country, that
country has to pay our customs duties. That is not taxing that country.
It has no voice in our taxation. I cannot understand, I cannot follow the
idea of this House, or this Government, being in a position to tax anybody
outside British Indiu. They may, by agreement and mutual arrangenvent
have post offices and railways, and notor services and aeroplanes, and all
the rest of them, but that does not come in the eategory of taxation.

Mr. K, Ahmed: Then do von want to utilise bullock carts,

Pandit Motllal Nehru: Then, my Honourable friend said that finunce
was the bed-rock of political life. I thoroughly agree with him. Not only
political reform, but everything in the world depends upon finance.
Finance is the bed-rock of anything that you take in hand. But, I suspect
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that what my Honourable friend means is not the generil proposition in
which T agree, and the very use of the words political reform puts me on
my guard at once. Yes, for any reform of the existing political system
if you simply want reform of some kind or other, of course financial re-
form is part of it. But when it is a question of freedom you have got to
get your freedomi and nothing less—then I submit that no consideratisns of
financial reform can come in the way of attaining freedom. They will all
follow of .course. It will be indeed the very first consideration for a free
India, as I hope it will be in course of time, to attend to her economic
conditions, to attend to her finance. What I object to is that the finance
of .my country is to bo controlled and administered without my consent.
I have no voice, no hand in. it, and whatever little libertv I am allowed
to take with it, T am at once deprived of it the moment I begin to exer-
cise it. Indeed, what my Honourable friend said about finance being
‘the bed-rock of political reform, was really to support the argument of
the Honourable the Finance Member and the appeal he made to us in the
-concluding portion of his speech. T have answered that appeal partly
the other duy on the floor of this House, and I do not want to repeat
myself. Bul on the general question of the financial prosperity of India,
T should like to refer the House to a recent book by Dr. Sunderland, who
was the President of the India Information Bureau for America, Editor
of Young India, Special Commissioner and T.ecturer on India, Author of
India, America and World Brotherhood, and so on. After an extensive
tour of India and a prolonged stay and a careful study of the conditions,
he says: : _

“Who owns the steamship line by which we came to India? The British. Who
built that splendid railway station in Bomhay? The British. Wha built the railway
on which we travelled to gu]uutta? The British. To whom do these palatial buildings
in Calcuita belong? Mainly to the British. We find that both Calcutta and Bombay
have a large commerce. To whom does the overwhelming Lulk of this commerce belong?
‘To the British. We find that the Indian Government, that is the British Government
in India, has directly or indirectly built some 30,000 miles of railway in India; has
created good postal and telegraph systems, reachingz practically throughout the country;
has founded law courts after the English pattern, and has done much else to bring
Indis in line with the civilisation of Eurdpe. It is not strange that visitors befin
to exclaim, ‘Huow much the British are doing for India!" *How great a benefit to the
pecple of India British rule is " **

“But have we seen all? In there no other side? Have we probed to the underlying
facts, the foundations upon which all this material acquisition is based? Are these
signs of prosperity which we ‘have noticed, signs of the prosperity of the Indian
people or only of their English masters?”

Then, he goes on in that strain. I need not trouble the House with any
more quotations, the one I have already read gives a fair idea. There are
some other very valuable passages in thix and there are extracte from the
sayings of great men.

8ir Darcy Lindsay (Bengal: European): Why not read the whole book?
Pandit Motilal Nehru: Is it so very distasteful to you?
8ir Darcy Lindsay: No, it is very interesting.

Pandit Motilal Nehru:I commend this book to the serious and earnest
-attention and study of Sir Darey Lindsay. It will remove many mis-
-coneeptions that the Honourable Member has about this country in spite
of his long stay and familiarity with the eonditions.
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Now, what is the caure. of the pitiable conditions which have been
described, both by my friend Sir Purshotaomdas Thakurdas and the Henour-
able Mr. Birla? Why are we so low? This is answered in the words of
John Eright who says.: -

“If a country be found 'ﬁomming‘ a most fertile soil and capable of hearing every
varisty of production, yet notwithstanding, the people are in a state of extreme destitu-

tion and suffering, the chancea are there is some fundamental error in the government
of that country.”

Then there is another general pronouncement of the same kind coming
from a very high American source, viz., Abraham Linccln, which is re.
produced here. It answers the argument whieh, day after day, we hear
in this House and outside. Abraham Lincoln snid:

“No man is good enough to rule another man, and no nation is good enough to rule
another nation. For a man to rule himsed is liberly; for a n to rule itself is

liberty ; but for either to rule snother is tyranny. If a nativn robs another of its
freedom, it does not deserve freedom for itself,”

(Hear, hear.)
“and under a iust God it will not long retain it.”

Again, _
“In all 'ages of the world, tyrants have justified themselves in eonyuering wud
enslaving peoples by declaring Lhat they were doing it for their benefit.”

Just the theory of trusteeship. (Laughter.)

*“Turn it whatever way you will, whether it comes from the mouth of a king, or from
the mouth of men of one race as a reason for their enslaving the men of some other
race, it is the same old serpent. They all say that they hestride the necks of the

le, not because they want to de this, but because the people are so much better
off for being ridden. You work und T eat. You toil and 1 will enjoy the fruit of your
toil. The argument is the same and the bondagze is the same.’’

“Any gnoplo anywhere, being inclined and having the power, have the right to rise:
up and shake off an existing governmeny which they deem unjust and tyrannical, and
form a new one that suits them better. This is a most valuable, o most sacred right,
a right which we hope and believe is to liberate the world.”

Now, Bir, telking of this prosperity, what are the most obvious instanccs
‘that stare ue in the face? We have had 70 yvears of railways in this
country; yet, is there a single industry or a factory which produces today
the ruilway material necessary, the machinery that we require? 1t is an
accepted fact that, in other countries where o railway hus been introduced,
within. 15 or 20 years industries have sprung up and factories bave been:
built up, which have made that country almost self-contained in respect
of all the requirements of the railways. And yet whai happens to us
here? After all these 70 years, there was some atternpt made. The
House will remnember that about two vears uwgo [ raired a debate on the
wagon question.  Without going into details, T may just ‘mention the
salient facts, Tirst of all, a ecompany, an Indian company, was started
for the manufacture of locomotives under some sort of a guarantee fiom
the Government that thev would take up a proportion of the locoinotives
produced by them. Well, scon’ after, the Government found that there:
was a surplusage of locomotives in the country and that therefore they
wero not needed any more. But, Sir, within two venrs, it was discovered’
that there really was a shortage of locomotives and not a surplus; and
orders were at once placed in Europe and elsewhere. Then what was.
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to happen to this locomotive industry? Well, it was converted into a
wagon factory; and again promises were made by the Government of
the purchase of a considerable quantity at stated intervals. History repeat-
ed iteelf, and what happened was that it was again discuvered that there-
wags n very grent surplusage of wagons in the country. The company was
told, with great regret, that no more wagons were wanted, because thera
were too muny.  Now, Sir, the last phase of it is the very significant
chservation of the Honourable Member for Commerce, in his speechthe
other day, in which he has foreshadowed again a repetition of this history.
What he has said was that there was a shortage of wagons. Now, we
are all prepared to hear one of these days—not perhape in thig session:
or even the next, but sometime or other I am sure,—that wagons have
to be ordered from Europe. Meanwhile this company has ceased to.
exist, perhaps after being given some compensation. That is the one
thing on which great insistence has been placed—the railway prosperity-
of the country.

Now, Sir. T find in the recent Press mcesages, a message stating—
although it is not included in this budget, or perhaps it is just going to-
be—that the expenditure on the Butler Committee of £16,000 will have-
to Le paid by British India. Why should it be paid by British India?
British India never asked for a Butler Committee; it is the Princes who-
asked for it. Why has British India to pay? TIs it the price of segregat-
ing British India from the native India, as there are more than enough/
gigns to show?

We have been talking of the reduction-of our huge Army Estinates..
Of course this cannot be done with safety to India; but look at the Home
Estimates. We find that there is no less than £4,000,000 reduction in the-
Army expenditure during the last five years, as stated in the House of
Commons and £50,000 on the Air Estimates alone. The purpose of the
Army in India is of course, not only to defend India from foreign external.
invasion, but to keep the Indian people under subjeetion for ever, Im
fact, my Honourable and gullant friend, Colonel Crawford, intimated the
other day, on the floor of this House, that it would be perhaps necessary:
to increasc the Army if the non-co-operation movement was started. The
difficulty is this: that while, on the one hand you are depriving the people
of India of their elementarv and just rights, on the other, in the other
parts of the world, you are behaving in a manner which is the least likely
to inspire respect for vou, What have you done recently? The House
will remember that Russian Oil was denounced as stolen property because,
forsooth, the Russian people had had to expel the bourgeois and e¢apitalists:
from other countries who held shares in those concerns. Therefore it was
described as stolen property. Now for a time they stood against it. They
thought that they would put down the Russian trade or bring Russia to
her knees, eo that she would make over possession or make her products
easy of reach to the other nntions of the world. But what has happened >
Only two or three days ngo T read in the papers that all that righteous
indignation about stolen property has been swallowed, and a three vears'
agreement has just been arrived at by an Anglo-American 0il Combine-
and Russian Oil Products. What does that agreement provide? Tiqual
trentment, cqual markets for Boviet kerosene and other oil companies™
products. Tn short they admit Soviet Russia upon equal terms in their



2112 LEGISLATIVE ASBEMBLY. [19TH Man. 1929.

[Pandit Motilal Nehru.) ‘

-own murket. And yet we have to have a Bafety Bill put before us. It
is the dread of the Soviet and its agents, we arc told, and therefore a
-new chapter of repression has to be opened in the history of this country,

Mr. K. Ahmed: They will cause forfeiture of Dr. Sunderland’s book.

Pandit Motilal Nehru: T shall not dilate at any length or at all upon
‘the repression, which is a very old story, or upon the recent repression
which has begun, the various arrests that huve been made in different
.parts of the country, and the deliberate and open hostility to the Youth
.Movement that has been shown. 1 will also not dwell upon the latest
‘toys which have been held out to us, namely, the Royul Commission on
Labour or the Banking Inquiry, which my Honourable friend the Finance
Member is instituting, These are toys. They are very good to look at,
-and perhaps to play with for a time, but they are not going to bring us
any relief or bring us our freedom. The great objection and the great
complaint ie, what can the British Government do? What will happen
if they go away tomorrow? We are not fit to look after our own affairs.
‘Now, Sir, in that connection T wish to read to the House an extract fronv
-an address delivered by President Masaryk of the Czecho-8lovak Republic.
He tells us exactly what has happened there in the first ten yvears of the
independence of the country. Remember, please, that it is a verv smuall
-country, with a population of a little over 12 million, which would be a
little less than one-third of the United Provinees. Let:us see what their
-eondition wus before they came by their liberty and what they were 10
-venrs after that date. :

Mr. K. Ahmed: Were there any Hindus and Muhammadang there?
Pandit Motila] Nehru: Well, there were worse people than that:

““It is ten years ago"

—this is what he says:.

‘Tt is ten years ago since the emancipated nation took into ita handé the administra-
tion of its own affairs; it is ten years ago since the conclusion of o struggle that lasted
not for four years but for centuries, a struggle against foreign rule, misrule and
servitude; g struggle which was part of the universal striving for a better, freer and
more demoeratic world order.”’ :

“Then :

“We began with empty hands, without an army, without constitutional traditions,
with a r ly fallinz currency, in the midat of economic chaos and the umiversal
-decline of discipline, with the heritage of Dualism, with itredentism within our
‘frontiers, and in the midst of Btates shaken by npheavals from the Right and from
‘the Left; handicapped by small resources, unaccustomed to govern, little inclined to
obey, und almost unknown to the world.”

T may puuse here to observe that we ure far better off in regard to these
‘things. We are not handicapped by small resources or unaccustomed to
-govern or little inelined to obey, or unknown to the world. Fhe address
proceeds : -'

“And yet we have stood the test and acounitted ourselves with honour. We pave the
restored Btate a constitution, we organised the administration and the army; we faced
the economic .depression, the nationalist struggle, and the: international conflicts. . Our
tasks were heavier than we udmitted to ourselves; and vet we have built up a State
which enjoya.the confidence of foreign countries and—what is still more important—of
murselves. of us all.” )
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“This, Sir, i« what oan be done within ten-years in.a oountry where tiere
was breviously chaos, where they were wholly unmust?med to govern,
where their resources were small, and where there were internal quqrrelg.
Rut here may I again give a last quotation from this book (India_in
Bondage)-ps & contrast? In Lord Curzon's words—I quote from this.
book because they are all collected here,~—~Lord Curzon said in 1801:

“Powerful Empires existed and flourished here (in India) while Englishmen were still
wandering painted in the woods, and while the British Colonies were still a wilderness
and a jungle. India has left a deeper mark upon the history, the philosaphy, and the
religion of mankind, than any other terrestrial unit in the universe.” '

‘Then the author of this book proceeds : i

“Tt is such a land that England has ccnquered and is ruling as a dependency. It
is such a people that she is holding without giving them any® voice whatever in their
own destiny. ‘The honored Caunadian Premier, 8ir Wilfrid Laurier, at the Colonial
Conference held in Tiondon in connection with the coronation of King Edward, declared :
‘The Empire of Rome was composed of slave states; the British Empire is a galaxy of
Free Nations.'! But is great India a free nation? In a speech made in the League of
Nations in Geneva, in Beptember, 1827 . ., . "

(at which by the way I happened to be preseat)

* . . . Bir Austin Chamberlain described the British Empire as ‘a great Com-
monwealth of Free and Equal I'eoples’. Why do these statesmen use such language
when they know how contrary to the facts it is? India, which constitutes more than
four-fifths of the ‘Empire, is not free; it is in bondage. Its people are not allowed
‘equality’ with the free minority, the free one-fifth, but are ruled without their consent.
Thus we see that, in truth, the British Empire is to a four or five times larger extent
a ‘Slave Empire’ than it is a ‘Oalaxy of Free Nations' or a ‘Great Commonwealth of

Y]

Free and Equal Peoples’.

and so on,

Now, Sir, T will not detuin the House at any length but T will just say
one word about the Congress Resolution. We all know what that Reso-
luticn is. 1t has been described as un ultimatum. Well, in one semse,
You mav enll it an ultimatum, but it is really an invitation to vou to
witke up your minds within the time given in the Resolution. 1f you
make up your mind within that time to fulfil yvour oft-repeated pronuse
to put India on her own legs well, the Resolution says that we shall accept
ful responsible government within that time. But if you show no inclina-
tion, and on the contrary cvents intervene which show that you will not.
either at the end of the year, or ut any time, be ready to accord full
responsible government to India, the Resolution says, we shall try to
follow our own programme. We are willing to keep up the British con-
mection only on honourable terms and those honourable terms are stated
in the Resolution as heing the same as Dominion status. That is the
very lenst. 1f you are not going to grant this, at least make up your
minds and have the courage to say ‘“No'’'! Premises unaccompanied by
nction will not satisfy anybodyv; and until the matter remains within the
range of promise, T say that it is the duty of every Indian Member of
this House—at least everv elected Indian Member of the House—not to
signify his assent in nny way by supporting any financial measure of the
Gavernment, and least of all the Finance Bill. You may ocontinue your
present system us long sg you think vou -ean, but vou cannot continue
it for ever. Nemesis mav bhe slow, but it s alwave sure.
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Mr. M. 8. Aney (Berar Representative): 8ir, as you were pleased. to
declare that the whole question of the adininistration of the Government
of India is open to discussion in this debate on the motion moved by the
Honourable the Finance Member, I tuke advantage of this opportunity of
offering a few observations on some of the questions which have been pre-
viously discussed, but only on those aspects of the question which, I beliove,
have not been sufficiently touched. The financial position, as it has been
represented to us by the Honourable the Finance Member, has been criticiged
from many points of view and considered also by those who are competent
to give an authoritative opinion on that question. It has been regarded as
a serious position no doubt. Tt has keen conceded that our sources of in-
come show a tendency either to be stationary or to yield diminishing returns.
At the same time, the expenditure side is daily shawing a tendency to grow
and increase; and the question of balancing the two is therefore a problem:
which the Finance Member has to face seriously, He has even given us a
remote suggestion, if not a warning, that possibly some scheme of proposals’
for fresh tuxation will have to be considered by him in the near future f
cireumstances do not turn out very favourable, as he expects or hopes
they will.

Now, Sir, when the position is like that, and when we find that our
sources of income are showing a tendency to yield diminishing returns,,
then the only hope for this country to escape from further additional burdens
of taxation lies in the vigilant eye of the Finance Memler on what ig known
as the side of expenditure. From that point of view also there iz one serious
obstacle thrown in the way of the Honourable the Finance Member by the:
so-called arrangement between the IMinance Department and the Miﬁtnr_‘t
Department.  For a period of four years at any rate the Honourable the
Finance Member does not or cannot hold out to us any hope of any kind of
retrenchment there. That financial arrangement is, as the House knows,
that the military budget has been stabilised at a figure of Rs. 55 crpres for o
period of four years. Fven if it be conceded that there may be circumstances
which have necessitated the Government of India to accept that arrange-
ment and stabilise the military budget at a figure of 55 crores, it will have
to be said that the people of India und the taxpayers cannot but Jook
upon this arrangement as n very unsatisfactory one in their interests. In
the first place. they feel, as hag been very rightly pointed out by my
Honourable friend, Mr, Rangaswami Tyengar, and also by the authors of
the Public Aceounts Committee Report, that such an arrangement virtually
means the relaxation of the Parlinmentary control over the military budget:
itself during the agreed period. When the Finance Department gives the
Armry authorities free and unrestricted liberty to spend the amount as t: ey
like within- that limit, they, to that extent, do not exercise that vigilant
watch over the expenditure which thev ought to do in the intercsts of the
taxpayers. If they only see that a certain limit is observed and within that
limit the spending authorities are given full opportunity to spend in any way
they like, the watch on the detailed expenditure which is the one possible
way of enforcing and exploring the possitility of some kind of retrenchment
in the expenditure, is naturally and virtually relaxed, and the House also,
to that extent, loses its control. Apart from this techmical nspeet which
is undoubtedly of vital importance, whether this arrangement will really
lead to any economy at all is to myv mind a very questionable proposition..
One of the main reasons on which the Finanece Member seems to have
accepted this arrangement is, as it has been stated in his speech. that ik

1
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is likely to encourage a tendency to economy in the Military Department
and retain harmonious relations between the Finance Department and the
Military Department. Now, Sir, I want to examine that again a little
bit more closely. We are given the figures in Appendix 1 of the Memo-
randum on military estimates from the year 1922-28 down to the year
.1929-80, and they are all arranged in a gradually descending order, showing
what the military expenditure has gone down from 65 crores to 53 crores
mow. It is a graded statement showing a tendency to decrease every year,
In my opinion these figures of net military expenditure are to n great extent
misleading. Whether there is really any economy or even any tendency
towards retrenchment in the military expenditure during these years or
not, is & proposition that cannot be properly appreciated or understood by
the House only by looking at the figures of net expenditure, because net
expenditure virtually means no real transaction tut only a mathematical
calculation, There is gross experdibure and there are certain military
receipts and what remains after deducting the latter from the former is
known us net expenditure. The proper criteria to judge of the tendency
for economy in military expenditure on the part of the military authorities
is therefore not the figure of that net expenditure, but the figure of gross
cxpenditure ; and if vou find that the figures for gross ¢xpenditure are not
showing any tendency to go down. during these years, then I do not think
that anybod}y can seriously maintain that there is anY tendency to economy
at all on the part of the military nuthorities. Military receipts are bad
for various reasons which are not at any rate the result of economy; they
are the result of many other fuctors beyond the control of the military
authorities. So, if on account of extra military receipts or a sudden and
adventitious rise in the military receipts, you get certain amounts by which
the extra cxpenditure is met or covered—thus helping you to show a dimi-
nishing or reduced figure of net military expenditure, you cannot take or _
claim any credit for ecconomy. The Finance Department cannot certainly
take the credit of having exercised its influence towards cconomising that
expenditure, and for that purpose T wish to draw the attention of this House
to the figures of gross expenditure during the three years which are referred
to in the military estimates, a copy of which is furnished to us. The figure
-of gross expenditure during the year 1927-28 is 56 crores 38 lakhs 94 thousan:l
snd odd, and the figure of gross expenditure during the year 1928-20 is 58
crores 4 lakhs and 12 thousand. That was the budget figure, and the re-
vised figure for 1927-28 is 58 crores 46 lakhs and 44 thousand, and the
estimated gross expenditure for the year 1929-30 is 58 crores 58 lakhs and
71 thousand. Now, Bir, I ask, where is the ground to hope that by accept-
ing this arrangement, there will ke a greater tendency on the part of the
military authorities to economising their expenditure and thereby enable
the Finance Member, after the period of four years, to find out what
chould be the proper figure of normal expenditure for the Military Depart-
ment to incur per annum. If the figures of gross expenditure during these
three years are consistently showing, as I have shown they are, that there
is an increase from 56 crores and odd to 58 crores 58 lakhs,—an increase
-of nearly 2 crores and 28 lakhs and something more—if there is an increase
in the military expenditure by leaps and bounds like that, I do not think
that even the staunch apologists of the Army Department can seriously
‘maintain that they are really nraking any effort towards economising their
expenditure since 1927-28. That is the position, and I fear that is a very
serious position. 8o if there is no tendency on their part towards economi-
sing their own expenditure, then the only other way by which the Army
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Department can be forced to economise is by a vigilant watch being kept
by the Finunce Department, and by this¢ House closely observing and
scrutinising what and how the military authorities have been spending
‘the money that is nllotted to them. ‘And I -unhesitatifigly maintain
that from that point of view, at least for a period of three years, the House
is put in a position of utter. helplessness and despair, and’T do ‘not think.
whatever may be the merits of the arrangement between the Finange
Department and the Army Department for the time teing, that anybody
can congratulate either the Honourable the Finance Member or those who
were parties to accepting that mrrungement with regard to this matter.
Bo far as the powers of this House to influence the cxpenditure are con-
cerned, T apprehend thay the only possible chance for this House to Lring
‘pressure - ‘of -public: opmion ‘to bear ‘upuon the Arvmy Department by sub-
mitting it to critieism during the budget-debate is entiraly gone,—we are
Teft in great difficulty inasmuch as the annual debate on Army cstimates
will be unreal 'during this period. Now, 8ir, T do not know why the Gov-
wrnment should take the figure of 85 crores for the year 1922-283 as the
starting point nnd claim that they have successfully reduced the cxpendi-
ture by 10 erores by bringing it down to 55 erores? A very great claim
is made that the Government of Indin has done so much towards economi-
wing their military expénditure.” I think, Bir, the vear 1922.23 wns also
one of those years during which the after effects of the Great War continued
and efforts were being made to relieve the country by disbanding ccrtain
regiments formed during the period of war and ridding the country of the
extra burdens imposed during the war. Bir, the military expenditure has
risen by leaps and bounds during the war period, and the proper criteria,
and the proper measure to judge of the efforts made for putting down the
military expenditure, is to go tack to the pre-war period, and compare
the expenditure then with what it is ot present.

Now, lat us sce what was the inilitary expenditure of this country in
1013-14. Now, Bir, I have examined the budget estimates today for those
vears, and I find that, for the previous three vears, and the vear 1913-14,
the averuge stood somewhere between 21 or 22 ecrores. Now, from 22
crores we have jumped up to 55 crores, taking only the figure of net expendi-
ture,—I am not speaking of the figure of gross expenditure ;—so there is n
'i'ump from 22 crores to 55 crores at any rate, and that means a jump of not

ess than 150 per cent. over the original or pre-war expenditure. That is
‘the increase in the military expenditure which this country has to besr
now in normal times us compared with the expenditure which this country
had to bear in the year 1013-14. Sir, I venture to ask, is that an indication
of any honest endeavour on the part of this Governiuent to restore normal
conditions in this country? Or is it not on the other hund clearly indicative
of an attempt to keep up to some extent at least those troubled and abnor-
mal conditions of expenditure which unfortunately were ushered in during
the war time? We are practically living in a semi-war condition, if not
in an entirely war ocondition. The Army is maintained on more or less
a war footing as if there is going to be another war in the very noar future,
otherwise there is no renson why we should not be in a position to go back
to the condition of 1914 and have our figures somewhere near sbout 22
crores. ‘We have been told that it is impossible -to go kack even -to 50
crores, which was the sum recommended by the Inchcape Committee.
Now, with regard to this, let us sec what is the position which this country
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nccupics in point of her military expenditure as compared with that of other
civilisod countries. There are oertain figures which I have collected as:
regards other civilised countries, and what I find is this. Let me read out &
passage from the book Where Freedom Falters:

“As a matter of fact, in France the military Budget is not unduly great. Out of
R total expenditure of 400 billions of franos, nn? 6 billions wanted for military
charges; while the percentage for the total 1925 budget for the same purpeses was 15.8
per cent., a® compared with 19 per cent. in the United Btates Budget and 14.5 per cent.
and 14 per cent. in the Budgzets of (ireat Nritain and Italy. respectively.”

These are the figures of the countries which were interested and affected
most vitally at the time of the war. In the year 1024-25 they succeeded
in bringing down their budgets to such an extent that they would mot
exceed 15 or 16 per cent. of their total expenditure. But what is our
position? Where does our military expenditure gtand as compared to our
total revonues or expenditure? Need 1 answer the qéestion? Then, after
that we find, in the same book, a comparison of the figures of military
expenditare of different countries between the year 1913-14 and the vear
1024-25 which certainly disclose a very instructive story., I will read the
passage : . :
“8till more instructive are the figures recently given by M. F. Francvis Marsal,

formerly French Minister for France, regarding the increasas or decreases in militar

axpenditure incurred by the various countries in 1924.25 as compared with their Bxpendl}-'
ture in 1814-15.

In Great Britain the increass was

e .. . + 32 per cont.

TIn India o o . . +96 per cent.

(If we compare this year’s figures the increase is somewhere about 150 per cent.)
In the United States the increase was som :thing less than India— *

In Japan the incrense was .. . . 80 per cent.

. In Belgium .. .. .. e .. +74 per cent.

In Ttaly .. o . . +. =106 per cent,

In Erance it is given as .. . .. . —41] per cent.

So in a country like France which has at its very door ome of its biggest
enemics, they have succeeded in putting down their military expenditure
very considerably, in fact they have gone down so far as to reduce it to
minus 41 per cent. of the cxpenditure in 1918-14. That is really an
example of the serious effort which a national Government can make to re-
heve their country from an intolerate burden. 8ir, only aknortmal conditions
¢un juetify such an extravagunt expenditurc us India is incurring oa her
Army, and if no serious effort is made to reduce its military expenditure,
it clearly means that there is no honest or earnest or sincere desire on the
part of the powers that be to restore the country to its normal and pre-war
conditions, or at any rate, it shows that there are certain other extraneous

reasons which compel the Government to keep up the military expenditure
of this country on such a high level as that.

Apart from this position, there is also another point which T would like
this House to consider. What is the exact burden of our military expendi-
ture? My friend Mr. Jamnadas Mehta has casually mentioned certain
factors which are never tnken into account by ua'in understanding the exact
military burden. We only go by the figure of 55 crores. Apart from that,
there is in the budget the Military Finance Branch, which comes under the
Finance Department. Add that amount. = There is again expenditure
which yéu incur on account of frontier watch and ward which, in the
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“language of Mr. Coatman in his book, India in 1927-28 at page 283, is
virtually, ““The civil defence forces’’. It is really a military expenditure
although it is classed as expenditure incurred for civil defence force in the
+budget estimates, Being really a military expenditure, it is & mistake
to show it under the category of civil administration in the North-West
‘Frontier Province kudget and exclude it from Military Budget. That
-expenditure is estimated to be something like Rs. 95,62,000 for the next
.year. We have got an expenditure of Rs. 6,75.900 on the Military Finance
~section in the Finance Department. Then take the losseg which we ineur
on account of strategic lines. They come to about 82 lucs for Working
‘Expenses. And coupled with the loss incurred for interest on the capital
“it will come to . . . . .

Mr. Jamnadas M. Mehta (Bombay City: Non-Muhammadan Urban):
It is one crore and sixty eight lakhs,

Mr. M, 8. Aney: Yes, it is one crore and sixty three lakhs, I believe.
“That is the correct figure. If you only add these figures, you will find.
leaving aside the question of exchange, which I have not taken into
-accovnt at all—if it is calculated on that basis, the whole thing may
~come to about Rs, 76 crores or something like that. Bub I leave that
calculation to the financier who can do it more efficiently than myself,
"but I only teke the figures as they occur to a layman who is not initiated
into the intricacies of the exchange question and other connected
matters. Even then it comes to nothing short of Rs. 61 crores. That
is the position.

Is it justifisble for you to keep this heavy mill-stone hanging round
the neck of the poor taxpayer of India? Is he capable of bearing that
burden? That is the point. When you consider that it is the taxpaver
of British India slone that has to pay this amount of 61 crores, which
comes to something more than Rs, 2-8-0 per head, u burden which every
‘Indian has to bear for the sake of maintaining this huge machine of the
Indiean Army. He has to contribute something like that amount per
‘head in order to maintain this huge machine of the Indian Army. It is
well known, that the average income -of the Indian does not exceed
Rs. 70, sccording even to the most extravagant estimate. It therefore
means that he has to starve for more than a week every year for the
gake of maintaining this Arny of occupation. This is the position. Is
it human, leaving aside any other considerations—is it human, on your
part, I ask Members on the Treasury Benches, to see this starvation of
millions of those whom you regard as your loyal subjects, simply to
maintain a huge Army of this nature? It is therefore necessary and in-
cumbent that the Government of India should try to bring all its re-
rources, all its ability and ingenuity to bear on this question to find out
what are the possibilities of further retrenchment in this subject. From
‘that point of view it is strange that the arrangement which was arrived
.at last year between the Military Department and the Finance Depart-
-ment should have been submitted to so easily by the new Finance Mem-
ber, who was_expected tc bring a fresh mind to bear upon the entire
financial problems of the country. It is not a contract between one
nation and enother; it is merely an arrangement between one Depart-
‘ment of the Government of India and another; and therefore I hope that
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the Honourable the Finance Member will go into the question over again
in the interests of the people of India. That is the position to which
the Tndien texpayer has been reduced. It is a matter of aatisfaction
that the Honourable the Finance Member intends to go through the whole
question of Indian Finance, and I hope that after his study and com-
prehensive review of financial position he will discover numerous other
ways of retrenching expenditure and that he will not feel any necessity to
think of coming forward in this House with any proposals for fresh
taxation.

~ There is another matter which I wish to deal with briefly while speak-
ing on this motion. In my opinion, as there is & paramount neceasity
on the part of Government to ecomomise their expgnditure, so also
there is a necessity on their part to find out some ways of improving the
economic eondition of the people of this country. I do not wish to refer
to the industrial aspect of this question in general now, because it has
been deaht: with by some of my Honourablé friends here who preceded me.
It is that great body of people who live upon land--that is the ‘agri-
oulturists,—4he real masses whose interests you must. také inbo eohsi.
deration. Is it not surprising to find, after 150 years df British- rule
in India, that the Government of India have got no such thing as what
may be called a definite land policy at all? While that has -been -the
maéin source of Government's income, they have not yet sudceéded in
evolving or even cated to evolve what may be called any scientific prin-
ciples of land settlement. They have left that land settlement policy ito
be developed in an unprincipled manter according to the whims and
caprices of the executive officers in the different provinces. Every effort
on the part of the leaders of the people to shape that policy in accord-
ance with or reduee that policy to some well-aacertained scientific .prin-
ciples is being stoutly resisted throughout this period by the Govern-
ment of India. Every student of Indian economics lmows that when-
ever they mede any serious attempt to understand what was the exact
ratio which the Gowernment could elaim as their share out of the profits
of the land, Government invariably pointed its finger to the notorious
Baharanpur rule, the 50 per cent. rule, without explasining in any manner
the method or the system in which they wanted to calculate these profits.
The commercial system of accounting, which now finds so much favour
with the Government of Indis, and is being introduced for working out
the accounts of the different commercial departments of the Government
of India, is considered entirely impracticable if we want, them to hold faat
and adhere to those principles in determining the net agricultural profits
of the cultivators, and then ﬁxini a definite fraction thereof as the Gov-
ernment’s legitimate maximum ghare. The Government is not willing
to do that. T assure the House that I am not speaking on this question
without realising my responsibility. T am speaking on the strength of
my own experience. =~ When the Berar Land Revenue Bill came up for
consideration before the Berar Legislative Committee, the representatives
of the people on that Committee, aecording to their best understanding,
made a genuine attempt to evolve certain principles ag to how the net
profits of cultivation should be ocslculated. They wanted the Govern-
ment first to fix the capital value of the land, the live-stook agricultural
implements, cattle shed and the sundm articles: required and purchased
for cultivation, make due provision for repayment of nll that ‘capital and

[
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the annual interest thereon within a certain number of years, by fixing
the life of the wasting assets by creating a depreciation fund end fixing
an annusl contribution to that fund as the first charge on the annual pro-
ducts. They wanted to fix the amount, the net profit, after making cal-
culation on that basis first and then taking the recurring expenses and
the value of labour into consideration they were prepared to fix some
formula for ascertaining the net profit. They said ‘‘We were pre-
pared to concede to the Government even 50 per cent; if they perversely
insist upon the full pound of flesh, wiz., the Saharanpur rule; we are pre-
pared to go to that extent’’. But when calculations were being made in
the Committee, jt was found out that there was not only no scope for
turther revision, but they would be compelled to reduce the existing as-
sessment which they are levying upon land today by 10 or 20 per cent.
Finding that to be the position, Government expressed themselves un-
willing to subscribe to any of those principles and they only wanted to go
by the general method in vogue of calculating the thing. The theory
underlying the land policy is briefly this. If there are new goads, rail-
ways and markete and such like things, they are all considered a8 indi-
cative of the progressive economic conditions of the people, and some
vague conjecture is made on this basis about the unearned increments on
land. Then they look at the rise in ocompetitive rentals and sauction
prices of the land; some guess figure of enhancement is decided upon. It
will thus be seen that the whole arrangement rests upon a conjectural

basis rather than on any scientific tangible tests. That is the diffi-
culty.

The entire agricultural problem or the economic problem of the culti-
vator is 80 much mixed up with the question of the land policy that, unless
Government is prepared to go into the question, any hope of emancipat-
ing them from their present miserable position of indebtedness is simply
tutile. And no scheme can ever yield any tangible results in that direc-
tion. You have to tackle the problem in & scientific way. What is
the present indebtedness of the agriculturist? It is simply horrible even
to think of that. The rate of interest which he pavs as well as the
amount ir. which he is indebhted are matters, which, if the Honourable the
Finance Member will have the occasion to study for himself, will convinee
him that he is dealing with a problem the like of which he has never
tackled before in all his varied experience as an economist, finansier or
business man. It*is a very serious problem. . The average agriculturist is
unable to pay off even a fraction of his debts. What the cultivator should in
the ordinary course he held as entitled to keep in order to main-
tain himself and his family he has to give away to the Sow-
kar and the Sirkar; and for maintaining himself and for performing the
ceremonies of his house he goes out and borrows again. It is thus virtu-
ally the original debt that he has incurred for the purpose of cultivation,
which continues in one form or another and grows up. in a vicious circle.
The fact that he is unable to pay this original debt has never been taken
as & serious factor by the Government of India, in fixing the land policy
at the very beginning, and so long as this capital debt which he has in-
curred and which he was bound to incur like any other béginner in a new
business is never taken into consideration by the Government of India, in
fixing the land poliey. I regard every attempt of the Government of

1 PM.
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Indin to help the cultivators out of their present state of indebtedness
a8 nothing more than mere tentative measures which have no perma-
nent value. Now, the Berar Committee did all that twice. Twice they
reaffirmed their opinions. The Bill was sent back and twice they assert-
ed their conclusions. And what did the Government of India do? The
Government of India, after receiving the Bill from the Committee for the
second, time, brushed aside the main recommendations and followed their
own hobby and issued & Resolution. Tn my Province, the position is this.
The laws are not made by the Central Provinces Legislative Council and
the Berar Legislative Committee is only an advisory committee. It
debates and discusses and formulates proposals and sends them to the
Government of India with their recommendations. Here the Govern-
ment of India can reject all those proposals summarily and unceremoni-
ously. They think that the unaided wisdom of the Government of India
is superior to the aggregate wisdom of all the members who have settled
upon some almost unapimous conclusions. That is the position.

Ar Honourable Member: That is always the case.

Mr. M, 8. Aney: I see that the land Bills are more or less getting
the same fate in different provinces also. In Bombay the Bill is held
up. In other places, inquiries are being made and no further progrees.
The Government of India must certainly know what to do in a matter
like this. It is no use leaving matters adrift in this way. It is no use
appointing costly Agricultural Commissions. I admit that the Agricul-
tural Commission has certainly come to very important conclusions on
certain matters, but I maintain that it was certainly sheer injustice to the
cultivators that this important question of land settlement was not even
brought within the scope of their inquiry. This should have been the
most important problem to be tackled with, but that was left out of the
scope of the Commission. That only means that, so far as their methnds
of taxing the people, of extorting money from the people, are concerned,
Government do not want to submit those methods te the examination of
anybody; not even of a Royal Commission consisting of their owp men.
The Agricultural Commission has certainly made some valuable ‘sBugges-
tions of which the co-operative societies and the agricultural departments
of the Local Governments can take some advantage in future.

All these are tentative and superficial remedies. ~But I say without
hesitation, that you leave out the radical remedy, so long as you do not
pay attention to this important question of land settlement. All your
solicitude for the interests of the cultivators will be taken merely as lip-
service or lip-sympathy and no one will take it seriously even at its face-
value. That is the position. These are the two main questions on which
I wanted to offer my observations. - When one looks at the indifference
of the Government in these important things, one is tempted to ignore
anything that the Government of India professes to do for the people.
The main questions are left untackled and unsolved. What is the use of
co-operating with them in this little thing and that? That is an inevitable
mood for men of normal temper. o my Party has decided now not to
support the Government of India on the present measure,—the Finance
Bill. TLet the Governmenf pass it on their own responsibility and not
on the support of our vote. That is the attitude which my Party has
taken up. and T say that it is perfectly justifiable under the ciroumstances.
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Diwan Chaman YLall (West Punjab: Non-Muhammadan): I do not
remember any debate in which there have been such strong denunciations
of the policy of the Government as the debate on this question. It is my
firm cpinion that these denunciations are not only well deserved but
exceedingly opportune. 'We are discussing not a technical matter, but after
the speech delivered by Pandit Motilal Nehru and the fervent speeches
made by Sir Purshotamdas Thakurdas and Mr. Aney, we are discussing the
main problem of the constitutional development of this country and the
effect of British rule upon the people, the peace and prosperity, and the
happiness of the people of this country. I should like to say a few wordse
in regard to the position of the industrial and agricultural classes in this
eountry, and tc draw a picture of the conditions under which the industrial
nnd agricultural classes exist. My friend Mr. Aney, in a very able speech,
has dealt with the question of the indebtedness of the agrieultural classes.
1 want to deal with that problem in a very brief manner and to remind
the Finance Member that the Finance Member of this country must not
convert himself merely into & totalisator machine, adding up figures and
subtracting figures. If he has the interests of this country st heart, his
main kusiness is to see that the people of this country are prosperous and
that the policy which he supports is a poliey in favour of the happiness
and prosperity of the people of this country.  Having had personal
experience of another Finande Member, I cannot build high hopes either
of this Finance Member or any other member of the Government.

Lieut--Oclonel H. A. J. Gidney (Nominated: Anglo-Indians): Why not?

Diwan Chaman Lall: My friend asks me ‘“Why not”’? I ask him to
review the uotions of Government during the last few years, and then put
that guestion to himself., Have any plans that we have formulated upon
the floor of this House been carried out by Government? Have any of
our censure motions been listened to? Have they done anything in the
shape of inoreasing the prosperity of the people of this country? I say
deliberately it is the set policy of the Government of India to do absolutely
nothing to bring prosperity to the people of this country, because their
whole attitide of mind has been to secure their position as the rulers of
this country, and it is obvious, as Mr. Aney said& from the huge inflated
figures for military expenditure, that their policy is to secure their position
and not to worry themselves about the happiness of the people of this
land. Ncw, Bir, it is generally conceded that there is tremendous distress
in this country and that the majority of the people of this country are
living from hand-to-mouth and that the great masses of the pessant classes
are not only poverty-stricken but in s condition of irretrievable indebted.
ness. 1 hold in my hand a very important book, and I hope the Finance
Member, during his term of office, will read many such hooks in order to
enlighten himself about the condi¥ion of the people of this country. Tt is
called Wealth and Welfare of the Bengal Delta, and is edited by a gentle-
men. named Panandikar, He says: '

“The indebtedness of the agricultural population may be divided imto two classes,
temporary and permanent. The former is Y:r , more tham half of the cultivators
resorting to temporary loans st one tima or another. These loans, although temporary,
involve e:t graﬁf_ economio loss to the oulbllav:xln, u::d mmyfof ﬂuﬁ tend tou ne
permanent. is temporsry borrewing is y result of improvidence. Many'

the coltivators are in the habit of spending all the proceeds of one harvest before
those pf the next are secured. They roof one of their huts with corrugated iron,
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purchase ornaments for their womenfolk, purchase the best ayailable cattle, which they
cannot keep during the rainf geason on account of the lack bf fodder, and spend the
remaining proceeda in social ceremonies. When the aowin% season arrives, they are
forced to horrow in order to purchase seeds; during the flood season they have to
sell their cattle on account of the great shortage of fodder at less than } of the price
for which they were purchased; at the approach of the harvesting season they have to
borrow again as their food supply is exhausted."

I want Honourable Members to remember when I read this quotation,
the first portion of it, the word ‘‘improvidence’’, that there is a comment-
ary on that word '‘improvidence’’ which I shall deal with later. It is not
really improvidence; it is actually lack of finances:

. “The loans are generally obtained on the security of the sown cwt:ror by bltdging_
ornaments. As the cultivalors invest their savings in ornaments, bofrowing on the
security of ornaments may be said to be their way of realising investments. But it
involves a haavg loss, as & high rate of interest has to be paid. One or two annas pet
rupee per month are commonly charged, and this myakes a very heavy interest on loans
for even three months. Borrowing orl the security of crops upon the-ground also involves.
a heavy loss, as the loans have to be paid back to the money-lenders in the form of
unduly large proportions of the crops, and it is common for the money-lenders to

dbtain in this way in two or three months’ produce worth three or four times the
original loans.”

r

Now, this is in regard to the permanent indebtedness ;

““The permanent indebtedness is the result of the working of a number of factors.
It is partly the result of poverty, but the importance of this factor is less than is.
generally assumed. The cultivators in actual want have little credit, and as the supply
of loanable money falls short of the demand for it on the part of the cultivators possess-
ing better credit, the money-lenders have no need to risk & large portion of their
motiey by lending it to the indigent cultivators, Thus Mr. Jack'

—-who investigated the economic conditions of this particular district-—

“found from his inquiries that in Faridpur the percentage of cultivators nfiously
invelved in debt was largest in the two intermediate classes of cultivators who lived
neither in comfort nor in actual want.” -

This, I submit, has been the experierice, not only of Mr, Jack who
invertignted the economic condition of the agriGultural classes in this parti-
cnlar district, but has also been the experience of Mr. Calvert, who has
written an interesting book on Wealth and Welfare of the Punjab.

This is the condition of these classes. I would like to draw the attention
of the Honournble the Finance Member further to another quotation from

‘this very book. The author of this book says:

“‘Finally, a large part of the agrarian debt consists of accumulated interest at &
high rate., The highest rate that, the writer has come across is 150 per cent. J)of annum,
but the rates usunlly charged vary from 24 to 75 per cent. largely according to the
security offered, the need of the borrower, and the season of the year at wiich the
loan is required.” ) il

 Now I submit that this is the general condition of the agricultura?
élaands throughiont India, that they are heavily in debt, and that that debt
ts due not merely to the fact that they have to indulge in oertain social
eeremonies, but mainly due to the factor that they are living from hand
to mouth and there are certain expenses they have to meet which they
cannot meet from the income they derive from the land. It haw been
diseovered in another survey that the majority of families with sa income

I SR T i
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of Hs. 75 or less are in debt. We have a table here prepared by Mr. Brij
Nuarain, a very famous economist. He says:

*“The majority of the families with an income of Rs. 75 or less were found to be

}r;l ldebt. The percentages of families in debt and free from debi to the total were as
ows :'' .

And he takes Gujrat, Konkan, Deccan, Karnatak and Sind and makes a

survey of these tracts and discovers that the majority of families living
on Rs. 75 were in debt.

Now I want to ask, what is the real reason for all this misery, this
destitution that we have in the villages in India. I wish to ask the Gov-
ernment, the Treasurv Benches, what is their remedy for this destitution
that prevails in this country? May I remind the Honourable the Finance
Member that, when I mentionted these facts, I am taking merely typical
cases which can be discovered, in every part of India, and that there is
not a village in India which will not tally with the facts, which will not
provide n similar state of affairs as disclosed by this investigation. I want
to give the Honourable the Finance Member not only family budgets but
village budgets in order to show to him that my remarks are correct and

that the actual state of destitution in the country borders upon the danger
point,

Now in the Deccan a survey was once made by another economist and
he discovered that the total income of 108 families in a particular village

was Rs. 21,450 per annum, and that the income of each family was Rs. 208
per apnum.

Now this, as Honourable Members will note, works out to something
like ts. 208 per annum per family’ and the family unit, according to the
census of this village, has been found to be 4.85, or roughly 5 members
per family, so that 5 members of this family have to support themselves
for a period of one year on an income of Rs. 208 per annum.

Now 1 want to draw the‘attention of Honourable Members opposite to
the uctusl expenses incurred by these people. Let me first of all take Food,
I find as regards Food for such families the following supplies are con-
sidered necessary, and the supplies consist purely of the barest necessities
of life, things like ‘bajra, wheat, pulses, chillies and oil and spices. Nothing
more, nothing beyond that—that which is the ordinary absolute minimum
subsistence allowance for a human being. The value of this comeg to,
per year, Re. 142.8-0, Now let me take the question of the cost of food
per family, which comes to Rs. 142-8-0 or Re. 11-14-0 per month. Now
the figures work out, as far as the expenses are concerned, to this:

Food for man, wife and children of a family of five Rs, 142-8-0 per
annum. Clothing Rs. 40-8-0, other expenses Rs. 10. Food, clothing, and
Rs. 10 extru for a family of five people, to be spent on medicines, social
dues, amnusements, making a total of Rs. 202-8-0. If we add certain other
expcnses, very legitimate expenses, it nas been discovered that the actual

amount that is spent by these families comes tc a little over the sum
of Rs. 208 which they earn.: :

‘Now, from this it is apparent that the majority._ot people in this country
and in the villages are living upon a subsistence allowance which does not



THE INDIAN FINANCE BILL. 2125

Afford eufhcient nourishment for them, and that the majority of these
people, whenever there is o bad harvest, or a failure of rain, actually suffer
untold hardships and die sometimes of starvation. If that is the state
of affuirs in this country, esn the Honourable the Finance Member turn
round and say that this country is a prosperous country, or that this
country is such a country that it can afford to pay him Rs. 8.000 and odd
a8 his salary? I say that the administration of this country is top-heavy,
in view of the fact that the people of this country are living on the margin
of starvation. Now, let us see exactly what is the food that these people
eat, and how it compares with the food that is given in jaila to the
prisoners :

“The quantity of food consumed by the industrial workers in Bombay"

—this in a matter which might interest my Honourable friend Sir Pursho-
tamdas Thakurdas—

"the quantity of food consumed by the industrial workers in Bombay is insufficient,"

—1T am quoting from a report in regard to this matter—

“‘and the genera] conclusion is that the industrial workers consume the maximum of
cereals allowed by the Famine Code and less than the diet prescribed by the Bombay
dail Manual.”

So, Sir, even o prisoner in His Majesty’s prison receiveg better food than
i3 avuiloble for a free, independent man n this country. Naturally the
average Indian is not averse to becoming o guest of His Majesty the King
in one of His Majesty’s prisons,

Mr. XK. Ahmed: So you are better off in jails.

Diwan Ohaman Lall: I hepe one of these days my Honourable friend
will follow me there. (L.aughter.) -

1t is further stated in that book:
“The following table shows the daily consumption of cereals and other articles of

food per adult male in lbs. as arrived at from 2,473 budgets of working class families
in Bombay and the jail allowance.” :

On a comparison of these two, I find that the jail allowance is much
better, and much healthier, than the allowance that is available even
for an industrial worker in Bombay, who is again much better off econo-
mically than the agricultural population in the villages. If this is the
state of affairs, then I say, Sir, some serious steps will have to be taken
not to reform, as Sir Purshotamdas Thakurdas said, the present system
of Government, but I say, Sir, that some serious steps will have to be
taken, not to mend but to end this system, under which so much misery
and unhappiness is being caused to millions of my countrymen.

Allied with this problem of the misery that is being caused to agricul-
tural classes is the question of the present system of land tenure and the
heavy incidence of taxation, as well as the question of the agriculturiste
being badly treated by the landlords. Your system of land tenure is
such that it would be no exaggeration to say that the average peasant in
the villages is not different in his position and status today to the ancient
bendsman who was attached, according to the old Latin tag, to-the land,
i1.e., adscripti glebe. : Cia, o



2126 LBGISLATIVE ASSEMBLY. [19ta Mar. 1929.

Mr. K. Ahmed: But the Swarajiste were in favour of the landlords,
and with your help the Bengal Tenancy Bill was passed last year in the
Bengal Legislative Council, against the interests of the tenants.

Diwan -Ohaman Lall: I should like to remind the Honourable Mem-
bers on the Treasury Benches of one thing, that is the incidence of land-
lordism upon the tenants, by taking a typical example of a Dacoa village
showing exactly how landlordism operates upon the peasantry and in
what menuner it turns them from freemen into bondemen. What are the
onerous burdens that have to be borne by the peasants? Thjs is what.
1}311'[. Panandikar says in his book, The Wealth and Welfare of the Bengal

elta:

‘‘Another evil largely connected with the evi]l of indebtedness is the prevalence of
the bangn system or the system of produce rent, under which some cultivators have to
pay as rent to their landlords far more in produce than their fellows do in cash.”

This was referred to by my Honourable friend, Mr. Aney, and I want to
make my position perfectly clear in this matter, I am not in agreement
with my Honourable friend, Mr. Aney, when he says that we must re-
form the system of preduce remt, I think there are much better ways
than the one suggested on the floor of this House. It was suggested
that we must tax not produce but value.

Mr, M. 8, Aney: I did not say so. What I meant was not produce
rent.

Diwan Ohaman Lall: My Honourable friend corrects. me snd says
that he did not want to tax produce. I am very pleased to hear that
and I am very glad that I have a convert to my theory of the taxation
of land values. (Latghter.) The author goes on to say:

“‘Another evil largely connected with the evil of indebtedness is the prevalence of the
barga system or the system of produce rent, under which some cultivators have to pay
aa rent to their landlords far more in produce than their fellows do in cash, and which
therefore leads to careless cultivation involving considerable loss. The system is the
result of the acquisition of landed property by tradesmen and money lenders either
by regular purchase or by foreclosures of mortgages, on the security of which loans
h_ave.gem advanced, the new occupants résettling the holdings at & -high produce rent
with the former oceupants, who become dAakidars pr bargaders without any occupaacy
rights and liable to ejection at will. In some cases a fixed amount of produce of these
boldings has to be paid as rent, in other cases a fixed proportion of the produce. The
former method is more pernicious than the latter, because a season of insufficient rainfall
or of overflooding is surc to lead either to the immediste ruin of those cultivators,
who have to a fixed amonnt of produce, or to their u\rm-whelmin]g indebtedness
wnd ultimute raim  According to the latter method, the landlords usually receive half
of the produce; when jute is grown, ‘they take only 1/3 on account of the higher cost
of producing jute, but they take 3/4 in the case of grass lands. However, in these
cases also, 'Iﬂm landlordes have discovered a method of keeping the bargadars in their
clutches. At the outset the latter are compelled to take loans from the landlords
ostensibly for the purchase of cattle, implements and seeds, but really to make them
remain or the land until the loans are repaid. The loans can be repaid, the
foitertest on them is paid to the landlords im-the shape of an additional share of the
produee, while the capital remains as a weapon in their hands to he unsed for keeping
the ba_{gadm"a permanently under subjugation. Another method.of achieving the same
object in to foroe the bargadars to t sume of with the landlords, which are
forfeited if the bargadars give up the land. On the whole, the bargadars do not form a
distinct class, It is trbe that thers are a few places in which they are largely landleas
Inbourers cultivating barga land only, but in the vast majority of casds they also otdsi-
vate land with regard to which they possess occupancy rights.' -
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This is one of the methods. Here is another method :
e 'raplfcity of landlords Is resporsible for another evil,”

—and mind you, Bir, this typical evil does not merely relate to a viuage.in
Benanl, but it is & method that is prevailing practically throughout India,
and liurts the interest of the agriculturist classes throughout India—

“The vapacity of landlords is responsible for another evil, viz., the prevalence of
leviés from the tenants in addition to the rent. Of these, one, consisting of a premium
(salami) on the transfer of s holding or on the creation of &’ new tenancy in old or newly

formed lands, does not appear to be illegal.”
—1It is not illegal under the present law. It may appear to be immoral—

“When a holding is transferred, the premium exacted by the landlord varies from
15 to- 33 per cent, of the purchase price. In the case of new chars, the premium varies
with the condition of the ¢hars, the title of the landlord and the extent of the help
which the landlord requires from the tenant for enforcing and retaining his title.” .

Another form of lovy by the landlords is deseribed as follows:

‘“‘Routine abwahs, in the shape of annual levies for the purpose of covering all costs
of collection and for l.:ﬂa ‘upkeep of the landlerds’ agents, are universal under the names
of tahwri, rashami, mamuli, rariena, tahasilana, sahana, pyadgan, rajdhuti, etc., and

ently two or three of thae are imposed on tho same land. .The msgor'ﬂ.y of themr
ars assessed on the rent and vary bhetween 1 and 4 annas in the rupee, but the others
are asscssed on holdings. Besides these general levies, there are special -ones.’ :

If & tenant wants o receipt for the paymént of kis rent, a certein amount
is levied. - - ' -

‘ “Dakhila kharaeh is levied for the grant of a receipt for the payment of rent.
Other énrmusl levies are punya and nazar@na ut the rate of & rupee o more per tenant,
and bheg or gifts of garden and farm produce. In some estates, the system of begar or
foroed labour for a certain number of days in the year still prevails, and the tenants.
have to clear the jungle an the landbords’ land, to plough their arable larmd, to work on
their orchards, to excavate tanks, to diz ditches, to construct temporary buildings, and
to 'carry the material for permanent buildings. This system is most unpopulsr, and
even those tensuts, who pay the abwabs without any grumbling, complain bitterly
agaipst it. .

. The second class of abwals, the ceremonial abwubs, consists of the exactions by the
landlords of money, commaodities or labour from their tenants on certain occasions. Thus
sadianu or marriage taxes are levied upon the fathers of every brid and bride,
The rate not only differs from estate to estate, hut it is also different for tenure holders
and raiynts, for Hindus and Muhammadans, and sometimes the diffevent castes among

the Hindus.'

L want to know what the Government of India has been doing in regard
%o this matter. They appointed, as my Honourable friend Mr. Aney
shid, some time ago, they appointed the Agricultural Commission, and in
the terms of reference to the Agricultural Commission, the Government
left out of account all questions relating to land tenure. The only thing
shat really did affect the pessantry in India was left out of consideration
of the Agricultural Cdmmission, and thc result is, we have a voluminous
Report, a series of volumes, giving evidence tendered before the Com-
miispions;, and snother result is a recommendation for a Research Instftute,
ss if it is,going to bring happiness and prosperity to the agricultural classes
fn this country.

.1 submit thet the first duty of the Government of India, if it were &
nafionsl Government, is to the peple of this. country who dre subsisting
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on the soil. They have surely neglected that duty; and when an oppor-
tunity did arise for them to take oognisance of that duty to the peasantry
of India, they failed miserably to do_that duty. Sir, the result of all this,
so far as the land tenure problem throughout the country is concerned,
is that the holdings of the peasants have all become uneconomical and they
cannot get a sufficient amount of subsistence from the lands which they
“hold. That is the problem, which is at present facing India everywhere,
and it is steted by one of the investigators that :

“‘the economic organisation of the village is defective by the fact that many of the
agricultural holdings are uneconomic in size, in shape and in constitution. The standard
test for an economic life depends upon the number of factors such as the nature of
farming, . . . the pressure of population on the soil and the laws of inheritance.”

But this uneconomic problem which has srisen in regard to the hold-
ings could again have been easily met, if only the Government had taken
proper steps to investigate the possibilities of co-operative farming. We
find that, in a country like Canada, only four years ago, they set up what
is known as the Wheat Pool that is, they set up an organisation which
was joined by all the farmers, and they set up purchasing, selling and
storing agencies for the benefit of all the farmers, thus eliminating the
rapacious middlemen. I find 8ir, they succeeded there in Canada, with
the assistance of the Government—not without the assistance of the Gov-
ernment. I ask, why was it not possible for the Government of India to
take psteps here in that direction? Although they say they are very
eagerly concerned with the military establishment of this country, they
are very eagerly concerned about giving the Lee Commission concessions
to the members of the Civil Services and the giving of various concessions
to the officers in the Army, the one thing they are least comcerned with
is the peasantry of the soil. I say the least concern of theirs is the indi-
gent worker in this country. They have no regard, they have no care
for the interests or the comforts of the people who are working on the
soil of this country. We find, as a result of all this, that even in the
go-called prosperous Province of the Punjab, in a particular village ealled
Kotkapura nearly one twentieth of the cultivable portion of the land in
that village has been mortgaged by the peasants, because they could not
get the wherewithal from it on which they could live.

Now, Bir, let me turn now for a moment from the peasantry whose
condition, as I have stated, is abject and miserable in the extreme, to
the condition of the industrial classes in this country. Let me first take
the question of wages. It is obvious that wages in this country have not
kept pace with the rise in the price of foodstuffs. That is a statement
which I do not think any man, whether he he a oapitalist or an official,
can challenge. In fact we have found that the cost of living as measured
by the changes in the price .of the necessaries of existence, has risen by
at least 83 per cent., whereas the wages during the same period have
risen by not more than 22.5 per cent. Now, that in o period of acute
economic distress. The actual worker has now to pay for his necessities,
for food and other things, nearly 83 or 84 per cent. more than what he
had to pay a few years ago. But what has he goti in return? His wages
have increased by not more than 22.5 per cent.

. Mr, X. Ahmed: But in spite of that, you collect subacriptions from
those people for your own funds.
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Diwan Chaman Lall: Well, Sir, if my friend Mr. Ahmed is willing to
pay .something, we will have no necessity to collect any amount from
them. _Apart from that, Sir, the question I come to is this. If that is
the state of affairs at present, what has been 8ne by the Government,
what has been consciously done by them in order to raise the standard
of life of the average worker? I shall give one example. It was a few
years ago that I brought before this House a Bill known as the Weekly
Payments Bill. I brought it before the House because 1 discovered that
there was a legitimate and very serious grievance on the part of the mill
hands of Bombay in that their wages were withheld for a longer time
than was actually necessary,-and because wages were actually paid only
six or seven weeks after they fell due, with the result that they had to
borrow large sums of money at high rates of interest from the money-
lenders in order to keep themselves and their families going for the period
-of six or seven weeks during which they had not received their wages. I
brought that Bill before this House, and at the third reading stage, I was
informed by the Government that they were willing to institute an inquiry,
and that after the inquiry, they would be quite willing to bring forward
legislation in regard to that matter, if any necessity for such legislation
arose. I discovered subsequently that the Government thernselves had
issued a pamphlet on the subject in which the necessity for bringing forward
a Bill of that nature was made amply clear. I have waited all these vears
and T have not yet heard one word either in regard to that inquiry or one
word in regard to the intentions of the Government in this matter. I
submit that thig is the woeful manner, this is the tragic manner in which
the Government of India have been neglectmg the mteresbs of the working
classes of this country.

Mr. President: Order, order. I hope it will not inconvenience the
Honourable Member if I adjourn the House at this stage.

o The Assembly then adjourned for Lunch till 8 Quarter to Three of the
lock.

.The Assembly re-asssembled after Lunch at a Quarter to Three of the
«Clock, Mr. President in the Chair.

Diwan Ohaman Lall: Sir, I have to thank you for the indulgence you
fhave shown me with regard to this debate. There was a time—an ancient
time—when a very great Finance Member, I think, of the adjoining country
of Persia, Haroun-al-Raschid (Laughter)—had the habit of disguising him-
self and going about the city trying to investigate the grievances of his
subjects. The modern Finance Member merely disguises himself with &
©air of tortoise-shell glusges, and instead of investigating the actual con-
dition of the people, he examines the figures in the budget which he
presents before this House. Unfortunately the Honourable the Finance
Member is not present in his seat, but I hope his colleagues will convey
this message to him, that I want him to look at those figures not as
mere matters of detail, but to visualise the human beings, the men,
‘women and children, that are represented by these figures—who are be-
hind the scenes, who are the people upon whose blood and sweat the Gov-
ernment of India subsist today; and it is because of that that I stood up
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this morning to speak on this subject, detailing, as far as I could, visualis-
ing as far as I could, the economio condition of the people of this country.
I have already dealt, as Honourable Members are aware, with the peasant,
and I intend now to deal with the industrial classes; and the first subject
1 intend to touch on this afterncon is the question of housing, to see what
the Government have done in regard to that matter, in regard to the
housing of the industrial clauses of this country, and how far they have

failed in their duty to provide civilised amenities for the millions of
workers of this country,

. Now, 8ir, there are in this country, if Honourable Members will exa-
mine the situation, four or five diffcrent types of houses inhabited by the
working Flussca. Mr. Burnett Hurst, an authority on labour, has written
an amazingly good book on the subject of housing in Bombay, and when
my Honourable friend Sir Purshotamdas Thakurdas was speaking about
his desire to see that the condition of the working classes is made better in
this country, I could not help feeling that there is a great deal to be done
in the matter of housing, in the matter of the conditions of life of the
working clusses, even those belonging to the city which he represents.
There wre first of all the chawls or buildmgs let out in separate tenements.
Then there are sheds built of corrugated iron, empty kerosene tins, wood,
etec., and there are the zavli sheds and Futs constructed from dry leaves of’
the date or the coconnut palm; and it is no exaggeration, Sir, if we were to
add a fourth category, the mud huts. Ninety-nine per cent. of the working
classes of this country inhabit, not the palaces in” which the officials live
in Delhi, but these tumble-down huts, and eke out a miserable existence
in them. Now it has been said that, wherever the Port or Improvement
authorities have taken action in the City of Bombay, sll the tenements
that they have built are of a better design, better on the whole than the
tenements that are provided by the private employer or the private land-
lord. But the fact remains that in all of them, the majority of the people
live with no sort of comfort. The majority of them live in these one-room
tenements, and there is no comfort for them even in those improved
tenements which have been provided for them by the Port and Improve-:
ment Trust. It is said that:

“when workers cannot find room in the chawis set apart for them, they live in sheds
or huts. Many of these sheds have roofs and walls made from flattened-out kerosene-
tins. There are no windows; holes in ‘the rusty tin walls and roof provide the interior
with a sufficiency of light and air. The floor is only about 3 inches from the ground.
The sheds vary in size, some Leing sufficiently large to be divided into compartments
each moro spacious than the average room in a chowl. The rent paid in 1917-18 for
a room in & ‘tin shed’ was Ra. 1-12 per month, but in addition to this Rs. 10 to Rs. 15
ware required. to be spent annually on replacing some of the tins, and, once in four:
years, thorough renewal is required.”

That comes out of the income of the worker and not out of the income
of the landlord or the employer.

Now, Sir, in this wise do the working classes live. These tenements m
which thev live have been described as ‘‘pestilential plague spots’. T will
give one example:

*“The room was occupied by two adults, a boy of 3 years and an infant. The tenants
fied been paying Rs. 2 per month for the room, but in 1018 the landlord demanded’
double the amount, finally agreeing to Ra, 3-8
—~which amounts to an increase of 75 per céent. An increase of 75 per cent.,
for ‘this miserable lttle tenement! These converted dwelling houses—thede-
ST TS M A . s v
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‘ - -
pestilential plague spots—are most insanitary. I am referring o the City
of Bombay now; and '‘pestilentisl plague spots’’ is by no means too strong
an expreasion for

‘‘No matter how graphic a picture is drawn, it is impossible to convey to the reader
any true conception of the actual state of affairs.”

This, Bir, is how the citizens of the great British Empire are being
herded together and housed. Now what is the result? The result is that
there is tremendous overcrowding in these chawls. It was found in 1917-
18 that approximately 97 per cent. of the working class households in
Parel were living in single rooms, a figure which was confirmed by an in-
quiry conducted by the Bomhay Labour Office. Ninety-seven per cent. of
the workers who are responsible and have been responsible in the past for
‘the prosperity of the mill industry in this country have been living in one-
room tenements. And what is the conséquence of that? The consequence
of that is that there has been & terrific amount of mortality among the
infants. In this respect the conditions that we find today in India are
really not much better than the conditions that prevailed mnny years ago,
even as far back as 1892.

One Report which was publ:shed by the Government stated that nothing
could be worse than the insanitary conditions in which these people, namely,
the workers, were herded together. The Bengal Factory Report of 1892
laid stress on the danger to public health in the houses occupied by the
workers from overcrowding :

“Considering l.he provisions for better latrines and disposal of garbage were in-
adequate . .

Mr. W. A. Cosgrave (Assam: Nominated Official): What year was that?
18027

Diwan Ohaman Lall: If the Honourable Member had carefully listened
he would have heard 1892. I do not see any reason why he should ask
me to repeat it again. This is what I am saying; if the Honourable Mem-
ber will only pay attention to what I am saying, I say that the conditions

today are mot much better than the conditions that prevailed in the year
1892 .

“It is not unusual to find ten or twenty persons herded together in one-rcom
tenements.’

Here is & very imporfant thing. These men who build magnificent
palaces in Bombay for our millowners to live in, who work for the Govern-
ient on the railways, who work in the mills and the Port Trust—how do
they live? The density of the pggula.tion in that area, per acre, in 1921
in Bombay—not in 1892, but in 1921—was computed to be over 700 persons
per acre; whereas the density in Bombay town was 78 persons per acre.
Mr. Burnett Hurst remarks that amongst the working class quarters vou
find some of the most insanitary buildings—(that was discovered, as I have
already stated, in 1802)—that 97 per cent. live in one-room tenements:

more than 80 per cent. of the households were living in an overcrowded con-
dition, although, according to a stricter calculation, this percentege rose to
94. In September 1866 the Bombay Buflder stated :

“Coolies and other workmen were finding the greatest difficulty in houlu‘ themaabreg
even in the most miserable and unwholesome lodgings : Let any one visit the purliens
of the Byculla tanks and examine for himself the wretched rows of Cadjan bute
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occupied by human beings but only raised by & few inches ubove the fetid mud of
the flats and he will be no longer astonished to hear that two out of three coolies that
come to Bombay for employment do not return to their homes, but are carried off by
fever or other diseases.’ .

Sir, that was said years ago, and I challenge any Honourable Member to
get up on the floor of this House and deny the charge that the conditions
today ure very similar to those that prevailed in those years.

Mr. ¥. W. Allison (Bombay : Nominated Official): Does the Honourable
Meinber say that there has been no improvement in the state of Bombay
gince then?

Diwan Ohaman Lall: The only trouble, Sir, is that the Opposition
cannot provide intelligence for the Treasury Benches. (Laughter.) If the
Honourable Member had only heard what I had said—and I challenge any
Member and I repeat the assertion—I challenge any Member to get up and
gsy that the conditions are not very similar to what they were in those

ays . . . . .

Mr. ¥. W. Allison: I say the conditions in Bombay are a great deal

better than they were in 1802. '

Diwan Ohaman Lall: I will explain to the Honourable Member in a
minute that the conditions are not much better, if my Honourable friend
knows anything at all about Bombay. Here is a report—and I want the
Honourable Member to listen carefully—dated not 1862 but 1925:

“In outside chawls, I have several times verified the overcrowding of rooms. In one
room on the second floor of a chaw! measuring some 15 feet by 12 feet I found six
families living.”’

—I am sorry that the Honourable Member is not paying attention to what
1 am saying:
An Honourable Member: Read it again:

Diwan Chaman Lall:

“In one room on the second floor of a chaw! measuring seme 15 feet by 12 feet I
found six families living. Bix separate cvens on the floor proved this statement. On
inquiry I ascertained that the actual number of aduits and children living in this room

was 30."

An Honourable Member: Shame.

Diwan Ohaman Lall: Does the Honourable Member have the courage
to repeat that statement again that conditions sre much different from
what they were before?

Mr. ¥. W. Allison: I do nob know anything about this; but if you give
s man 8 two-room tenement, the first thing he does is to sub-let a portion
to his friends. .

Diwan Ohaman Lall: That, Bir, is an absolutely ex-parte statement.

He has got no authority whatever to make that statement. I

3 ru. am quoting from statements which have been public property for
a long time, and I would ask him to give me the suthority for what he is
stating, before he asks me to aconpt his mere ipse diit.

“Bamboos hung from the com over which, at night, clothes or sacking were
hung, helped to partition each family allotment. Three out of the six women who
lived in this room."”
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—(I want the Honourable Member to exercise his sense of humanity when
he listens to this)— .

. t] ting to be delivered. All three state they would have the deliveries in
B:::::;!l or“f’;\::pfctlﬂftimod the distriot nurse who accompanied me as to how she would
arrange for privacy in this room, I was shown a small space some three feet by four feet,
whioh was usually screened off for the purpose. The atmosphere at night in that room
filled with smoke from the six ovens, and other impurities, would certainly physically

handicap amy woman and infant both before and after delivery. This was one of
many such rooms that I saw.” :

This, Sir, is the report of the lady doctor appointed by the Government
of Bombay to investigate the conditions of women industrial workers in
Bombay in the year 1922. Does the Honourable Member still assert that
things are better? Has he any authority for that statement? I repeat
once again that the conditions of housing of the industrial classes in Ind'la
today are very similar to those that were prevailing years ago. And, Bir,
whose is the responsibility? I say in any other civilised country, where
there was representative government, there would have been a revolution.
I do not think that the Honourable Members who sit on the front Trea-
sury Benches would have gone about their work in peace in quiet, in
comfort and in safely. If things of this nature had been allowed to exist
year after year, decade after decade, in any other country with a re-
presentative government, Honourable Members opposite would have taken
their courage in their hands and come out with a programme for better
housing for the working classes of this country, instead of coming out
with programmes for inflated expenditure for the military, because their
security depends upon the standing army in this country. I say there
is no more shameful record than the record of the Government of India
in regard to the working classes of this country. I will give one more
example of this. We had only recently, last year I believe, an example
of a ratification which was made at Geneva, brought up here on the last
day of the session. Time and again it has been the same story, namely,
the utter indifference of the Government of India to the crying needs of
the working oclagses of this country. 1Is it not time, if they ecannot
manage this business, that they handed this business over to others who
can manage it properly? .

Now, Bir, what is the result of this state of affairs? One of the re-
sults is terrific infantile mortality. Let us compare other countries and
the rates thBt prevail of infantile mortality in other countries, with the
rates that prevail in this country, and then ask ourselves whether it is
not our duty, to take steps in order to put an end to thiz massacre of
innocents that is going on in this country. In New Zealand, which is a
self-governing Dominion, the infantile death-rate is 64'3 per thousand
births. In Sweden it is 84'4. In Australio—another self-governing
Dominidn—it is 87°'4. In Bengal it is 270 per thousand! What has the
Government of India done in regard to this matter? Have they taken
any steps to improve the housing conditions of the working classes or to
provide such conveniences for the working classes as to put an end to
this massacre, as T described it? Have they done so? What steps have
they taken all these vears? Have they taken any steps? I say they
have miserably failed in their duty. = Bombay, Sir, according to Dr.
Sendiland, the Health Officer of Bombay, has a most inglorioug reputa-
tion in this matter. Here is Mr. Burnett Hurst saying:

“It is generally recognised that infant mortality is the most sensitive index we
possess of social welfare and sanitary administration. In Bombay the average infant
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mortality during the five years 1818 to 1022 was 522 deaths per thousand hirthn while
in 1621 the rate reached the high figure of 667. In the special inquiries eonduoted by
the Medical Officers of the Engzlish Local Government Board into the insidence and
causes of infant and child mortality, the higheet recorded infant death-rates amo

245 provincisl tewns and twenty nine metropolitan boroughs during the 4 years lﬂl?
1014 was 172 deaths per 1,000 birthe—a figure regarded as excessive in England. The
statistics for Bombay appear incredible, and one is inclined to question their accuracy.’

lﬁe_vertheless, the fact is there.
: Now, Sir, I would like to know who is responsible for all this.

Now, let me read what Dr. Sandiland, the Health Officer of Bombay.
hag to say about infant mortality. This is what he says:

“The number of births registered in the City, Embably under- states by some 6,000
the average number of infant lives ab risk during the year. If the infant lwe.s at rink
during the year be taken in round numbers at 25,000, that is to say, as equal to the
estimated number of births, the recorded infantile death- rate would be reduoad from
667 to 510 per 1,000 infants wnder 1 year or per 1,000 births."

But he states:

*The fact hu 40 be i&csd that. for the City as a whole, mcludmg 88 it does an
unduly large proportion of the. very poorest class, the mfantlle mortality cannot, after
every allowance has been made for various sources of fallacy, be fairly estimated at
lees than B00, which means that one out of every two infants born has to die before

reathing the lge of 12 mmtvhu." :

And I want Hnn.oumble Members over there, and particularly my friend
Mr.  Allison, to mote this, that one out of every two infants has to die
before reaching the age of 12 months.  Accordingly, Bombay has the
inglorious distinction of possessing probably the highest death rate in the
world.

Now, I was surprised, fir, when my friend Mr. Allison interrupted
me, because he ought to know the conditions that prevail in Bombay
considering the fact, if I am not mistaken, that he himself was the author,
was the literary father, of a Bill which has now been-enacted into law,
called the Maternity Benefits Bill, Bombay, the first measure, I think,
of its kind in the whole of Tndia, and although the gentlemen who adorn
the front Benches turned down a similar proposition when it was mooted
here on the floor of the House, yet T am glad to say that, while Bombay
has the unique distinetion of possessing the highest death-rate in the world
among the infants, it has also the distinction of having this beneficent

measure. . . . .
Mr. ¥. W, Allison: On o point of personal explanation, Str. The

Honourable gentleman referred to me as the author of this measure, but
it is not a fact. This was a private Bill, on the Beleet Committee of

which I had the honour to sit a8 & Member. 1 do not claim to be the
author of the Bill, '

Diwan Ohaman Lall: T did not know, Sir, that the Honourable Mem-
her over there blushed so easily; but T will gpare his blushes in future.
{Laughter.)

Now, Bir, this is the state of affairs in regard to housing conditions.
Tet me come to another very pertinent part of tmy observations, namely,
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‘the question of the minimum subsistence which is enjoyed. by the work-
ing classes in this country, and before I do ko I want to draw the atten-
tion of Honourable Members opposite to what they themselves consider
to be u necessary minimum subsistence wage for men who have given
‘their lives for Government in fighting to uphold their honour and their
finterésts in other parts of the world, I mean the soldiers who were killed
‘in the Great War. There is n gentleman who wrote a very pathetic article
gome time ago. It is on record. This is what he says:

“In the month of August 1021 a gentleman in charge of the famine relief fund
wrote about the famine-stricken people, not of Russia, but the famine-stricken people
‘of Kangra Valley. This is what he says:

‘They take a seer or two of wheat or maize, mix it with about the same quantity
of mango stones and husk of rice and get the three powdered together and
eat, Cholera, which is the natural concomitant of famine, has re-appeared.
-The power of remistance has gone, and the people have been obliged to live
on leaves of varivus vegetables mixed with some sort of grain’.”

-And he goes on to say:

“One difficulty has been”
.—I am sorry to find, Bir, that the Army Secretary is not here,—
“‘one difficulty has been that the young men of that part who died in the Great War
left, not hundreds but thousands of widows of good birth.”
And what are they getting according to the estimates of the Honourable
Members opposite? They are getting Rs. 8 to Rs. 4 a month ag pension!
('an that be denied? Is that not true? I have seen with my own
eyes, Sir, ex-soldiers who have fought in the war, who have lost a
lirub and aore walking with an artificial limb that has been generously
provided for them by the Army Department, given pensions of
Rs. 5 toc Rs. 6 a month, This is considered by Honocurable
Members who sit over there o fit subsistence allowance for the
working classes of this country. This 'is their estimate. T suid on
. previous occasion that I wished Honourable Members had tried to live
on this rinimum subsistence allowance to see how they succeeded in
keeping their body and soul together. The Report further says: ‘‘One
aged Rajput is supporting 156 widows in his family on a total pension of
Rs. 40 a month’’—15 widows in his family, ‘‘the sons and the nephews
that he provided through the generosity of his heart to be made cannon
fodder of in the Great War’'. Now, this is what théy say: <‘We cannot
‘get more than 2 seers of rice per rupee in places.”” These are the men
who are canlled heroes and who are promptly forgotten in their unknown
graves, and what have they left behind them? Hunger, famine, pesti-
lence and death,

Now, 8ir, in 1917, some very philanthropic gentlemen, one of them
-was a missioriary who is mow unfortunately dead, investigated the conditions
-of the working classes down in Madras and made their own estimates of
what these working clnsses were living on in Madras. This missionary
-gentleman got together o band of energetic and selfless young men round
-him, who helped him to produce u report, and I am giving the House the
benefit of hie obrervations. He arrived at the result that the cost for food
of an aduvlt male prisoner doing hard labour was Rs. 5-2-6 in a month of
80 days, and according to the estimate of the late Revd. D. G. M. Leith
and his noblé band of workers, the-cost of feeding one man, his wife and
4wo -children camé to abbut Rs. 28-10-8. Now, he confessed himself

D
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that he wus trying to discover, not what & man needs in order to be com-
fortable, but what & man needs for the barest minimum in the City of
Madras to maintain him in physical efficiency, so that, from u purely physi-
cal point of view he may be able to discharge his duty to the community
“without that starved, furtive look we so often gee in the eyes of the
Madras labourer today'’. That was one of his objects. But I consider
his estimate to be very low, because, judged by the standard of starva-
tion versus subsistence, it is obviously low. 1t is not necessary for me
to point out that food, clothing, light, fuel, etc., cost much more out-
side prison. They cost still more when the worker is (and he usually is)
in the hands of the unserupulous money-lender, or the shark of a shop-
keeper who adds his 50 to 200 per cent, for the benefit of supplying goods
on credit. In Madras, after very careful consideration, he came to that
conclusion.  Now, I ask, is it possible for any human being to subsist on
the wages that are allowed to the working classes down there? We
have pressed time and again for a law of minimum wage to be enacted
in this country for the henefit of these working classes. ~ What have we
been told? We have been told that it is utberly impossible for the Gov-
ernment to move in the matter; the matter is not of a very complioated
nature. It was nob difficult for the Government, when pressure was put
‘upon them, to move in the matter of giving protection to the steel in-
dustry and calling together n special session of this Legirlature in order
to give protection to the steel industrv. But when matters of this nature,—
which sink into the heart of every Indian who has got a heart to beat—
when matters of such great importance to the physical, moral and mental
well-being of the people of this ecountry are concerned, there is no word of
encouragement uttered. T sometimes believe that there must be a very
definite policy, not of the Members who sit opposite, but of the system.
‘which controls them, and controls us,—there must be a deliberate policy
‘to keep this country emaciated, weak, starved, because it is easier to rule
over an cmaciated, weak and starved population than to rule over a manly
roce. If that be the policy of the Government, I say it is up to us to
conglemn. the. Government in no measured terma and to register our con-
detnuation of that Government by voting against it over this Bill,

Mr, K. Ahmed: But you supported the Steel Industry Bill,
Mr. President: Order, order.

Diwan Chaman Lall: I did not. Let me proceed from the question
of wages to the question of the condition of the working classes down in
the conl-fields. I think it was Mr. John Burns who once, when he travell-
ed down to Chicago, was asked what he thought of Chicago as he arrived
nt Chicago. He said, ‘“Chicago appears to me to be an epitome of hell”".
A fortnight later, when he was leaving Chicago, newspaper representatives
went up to him again and asked him whether he had revised his verdict of
Chicago. He said, ‘“Yes. I have revised my verdict of Chicago. Hell must
be an epitome of Chicago’’. (Laughter.) That, Sir, is the condition that
exactly applies to towns like Jharia and Raneegunge, where thousands upon
thousands of workers live, live not deeent human lives, but live worse than
cattle, huddled-together in one-room temememts. We find, on the other
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hand, that the profits that are earned by these coal companies are astound-
ing. It must be understood that the majority of these coal companies,
the larger ones, are not Indian concerns at all. There is a regular in.
vasion of Jharia by Scotland, by Scotch managing agents mostly.

8ir Darcy Lindsay: But who arc the shareholders?

Diwan Chaman Lall: My Honourable friend, Sir Darey Lindsay, knows
a great deal more about shareholders than I do and I leave that matter
to him. I give just a few instances of the tremendous profits that have
been earned by these companies. Take the Bengal Nagpur Coal Com-
pany. I do not know if Sir Darey Lindsay is interested in it or not. . . .

Sir Darcy Lindsay: I am not.

Diwan Ohaman Lall: The Bengal Nagpur Coal Company paid a divi-
dend of 70 per cent. in 1926. I want him to remember that. In 1925, it
was 90 per cent.; in 1924, 80 per cent.; in 1923, 85 per cent.; in 1922,
65 per cent. This is one of the companies and I think Messrs. Andrew
Yule und Co. are the managing ugents. Has my Honourable friend, Sir
Darcy Lindsay, any connection with Messrs. Andrew Yule and Co.?

8ir Darcy Lindsay: I have not.

Diwan Ohnnan Lall: This is but one of them. There is another com-
pany. Let me take the Bengal Coal Company. It paid the following
dividends from the years 1922 to 1926: .

65 per cent., 57 per cent., 50 per cent., 40 per cent., 40 per cent.

I can take Honourable Members through the entire list of these com-
panies to show why it is that Honourable Members sitting on those
Benches look so prosperous and happy. The reason is obvious, I re-
frain from doing so, exeept to mention just two or three instances. Let
us take now the Bengal Nagpur Coal Company which I have mentioned
already. It has paid dividends up to 90 per cent.

Mr. K, Ahmed: You are beyond the time limit.’

Diwan Ohaman Lall: On the other side, what do we find? Whab is.
the condition of the working classes? In the year 1921, when I went
down to Jharia, T made up my mind that the Trade Union Congress which
had been in existence only one yesr should hold its next session in the
coal-fielde of Jharin. As soon as I announced my intention of hold-
ing the second session of the Trade Union Congress in Jharia, I was
informed that there was a great deal of agitation amongst the employers
there. Tlinallv, when we arrived there, we werc faced with a very pecu-
liar situation. T was told that there were machine guns planted in the
streets. T was told that extra police had been drafted into that area be-
oaure the employers said that, if the Trade Union Congress was allowed to
hold its scssion in Jharia, there was every likelihood of o breach of the
peace and of bloodshed. Not content with that, they went beyond that,

52
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-and this is & resolution which the Secretary of the Indian Mining Asso-
-ciation forwarded to the Government of India. This is what the resolu-

tion said:

‘At a special representative meeting of the Indian Mining Federation and the
Indian Mining Association (Indian as well as European) this day the following resolu-
tions were unanimously adopted :

‘Resolved that this special joint sitting of representatives of the Indian Mining
Association and the Indian Mining Federation is of opjnion that in view
of the present disturbed state of labour, and the genera] pelitical unrest
throughout India the proposed holding of the All Indie Trade Union Con-
aress at Jharia on the 30th November to the 2nd December, 1821 is
likely to lead to serious trouble and imminent danger of a breach of the
peace, and that the holding of the proposed meetings anywhere within 200
miles of the coalfields should be prohibited’. o

‘Resolved that in the event of the Government being advised that they have no
powers, or conaiderinf it inadvisable to prohibit the meetings referred
to in the above resolution, this joint meeting demands that full and
adequate provision be immediately made for the protection of the lives and

property of ﬁuefnl European and Indian residents and employers of labour
in the coalfields’.”

Such was the éondition to which the employers there had been reduced
in regard to the holding of the Trade Union Congress there. The reason

‘of that is obvious. Never before 1921, had there been any attempt made

to organise the coal-miners of Bihar or Bengal and in their own sweet
way the employers had gone on, with the connivance of the Government
of India, exploiting the two hundred thousand workers in the coal fields,
permitting, ns no civilised country in the world had permitted, the employ-
ment of women in the coal mines. And the wages that they were getting
were from 7 annas to ® annas a day, and they were wages paid on piece
work! That is to say, a man and his wife had to go down and dig out
coal enough to fill one tub and the employers weré not content with
that—not content until & man and his wife had built a pyramid of coal
above the limit provided for according to their sweet will; and for that
they got a handsome wage, an average wage of 7 to © annas a day! I
mentioned once, on another occasion, on the floor of this Houge, that
between the years 1897 and 1922, although the price of wheat in that
district had gone up by 280 per cent., yet the wage had gone up from ‘54
of a rupee per day to -58 of g rupee per day. That is to say, the wages
in the coal-fields, during that period, had practically remained stationary,
whereas the price of the staple diet of the people, working in the coal-
fields, had gone up ty 280 per cent.

What action, T ask, have the Government of India taken during these
years? Are they not aware of the fact that the organised trade union
movement of this country called upon them to take action for the better-
ment of the conditions of life and labour in the coal-fields? The only
reply- ihat we get from the Government of India is this, that 12 hours is,
at the present moment, the daily limit of the number of hours. This
is the civilised method in which the Government of India are acting at
the present moment. We had a Bill brought in to limit the shifts—I
admit there was no daily limit before. They have taken this generous
action, and confined it to one shift of not more than 12 hours, but I ask,
is that a humanc method of dealing with the vast labouring population?
T know, when my friends over there desire that their interests
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should be protected, we havo special sessions of thig Legislature; we have
a banking inquiry set up; we have various measures introduced; we have
a special tribunal set up to settle rates, because they affect the com-
mercial classes. What have the Government of Indie done during all
these years to alleviate the distress and the misery and the_poverty of
the working classes? What they have done is to awg;.l the military budget
and draw the last drop of blood from the average poverty-stricken taxpayer.
1s that a benevolent government? Is that trusteeship, or is that a failure
of all Government? Is that efficiency, or is that a failure of efliciency?
Is thut humanity or, I am loath to use the expression, is it brutality?

Now, Bir, I want to show you the inentality of the officials who were
in charge of this business? I remember the Health Officer in charge of
thut area was asked by us to let us have 'a fow statistics disclozing the in-
formation regarding the ravages of cholera in that particular area among the
miners, and it is on record that this gentleman refused, although he was
the health officer of that area, to supply the information, but later on
when the official reports had to be putlished, the information had to be
given, and we discovered that, between the 1st of May and the 10th of
September, 1921, there were 48,946 deaths from cholera. That was the
time when newspapers, particularly British newspapers, were full of
the horrors of Soviet Russia, because 8o msany thousands of people had
died from cholera in that country. 8o far, has one word been uttered
either by the Government of India or by the employers in eondemnation
of the state of things which prevailed in our own country? Were any
steps taken to prevent the recurrence of cholera in that particular area?
If the charges I am making are correct, is it too much to ask Honourable
Members on this side of the House to register their verdiot against the
Government by voting against the Finance Bill, because it is the only
manner in which they can ventilate their grievances against the Govern-
ment, by refusing to be parties to the raising of any revenues for the
continuance of the present form of government.

Mr. K. Ahmed: If you throw out the Finance Bill. . . . . ..
Mr, President: Order, order.

Diwan Ohaman Lall: Now, lot me take next the question of the textile
industry, before I go on to a subject which is very dear to Honourable
Members sitting over there, namely, tea. Now, the textile industry in
India has passed through various stages of prosperity and of lack of
prosperity. It is obvious that, even during the'lean years, as they call
them, between 1918 and 1926, a dividend amounting to 178 per cent, on
the total invested has been carned; but then, I ask, if the Government
of India, whe are anxious to protect that industry, to help that industry
to stand on its legs, have done anything for those who produce the
wealth of that industry. I said this afternoon that the Finance Member,
when he looks at the budget, and the figures represented in his tudget,
must look at them, not as mere nuimericals but as figures representing
live human beings in this country. He must look at this matter of
finance, not with the spectacles of the capitalists, not with the spectacles
of the officials, but with the spectacles of ° the people of
this country. He said, in his speech, that he wants to be
known ws the true servant of India. There is no higher honour that
any one of us can claim than to be known as the true servants of our
oountry. If those words mean anything at all, Sir, they must be carried
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into effect, and the only honest manner in which those words can really
be carried out is, not only to do all that lies in his power for the poverty-
stricken masses of this country, who form 98 per cent. of the people
of this country, but by doing what is almost an impossikle thing to suggest
under present circumstances—almost & ridiculous thing to suggest— to walk
across from those Benches and come and sit here. There is no other
way. Either the Government of India continue in this irresponsible manner,
or the Government of India are robbed of all the powers they possuss,
and become a real Government of Indians by Indians, and not merely a
Government of India. Now, my friend Sir Darcy Lindsay interrupted
me when I was talking about the coal-fields of Jharia and Raneegunge
and he asked me a question which is a hardy annual with him—'"Who
are the shareholders?’’ I hope he will ask me the same question when I come
to deal with an industry which is purely European, namely, the tes
industry in Assam

8ir Darcy Lindsay: It is not purely European.

Diwan Chaman Lall: My friend knows perfectly well, that when I
said, purely European, what I mean is that it is mainly in the hande of
Europeans. Committees have from time to time been set up to look into
this matter of tea cultivation. Before the year 1884 there was no tea in
India. I think I am fairly correct in this matter. There was hardly any
tes produced in India, but in 1884 it was suggested that a
comnmittee be 'set up to examine the possibilities of .tea-growing in the
country, and from that day to this day, the tea growing industry has
been more or less completely in the hands of Europeans. How is it
that they are running this industry? Many of the tea-planters in Aseam
—1I think Mr, Cosgrave will bear me out—or some of them, at any rate,
have got magisterial powers. " Is that correct? I take it that it is correct.

Mr. W. A. Oosgrave: Since my Honourable friend has put me that
question, I may say that a few senior planters have third elass magisterial
powers only,

Diwan Ohaman Lall: T never gave them credit for being first class
in anything wat any time. (Laughter.) Now, Sir, T want to give n few
ingtances as to what is happening in these tea districts in Assam. In
July 1920 a woman applied to the Deputy Commissioner (and T would
remind vou that labour that is reeruited for ten plantations is mostly Indian
labour, under special legislation, under special contracts. Men and women
are {aken away from Madras and other provinces to Assam). In July
1920 a woman applied to the Deputy Commissioner for a discharge certi-
fiente on the ground that she had finished her period of contract. The
Manager was asked to report by 9th August if the garden had on her any
claim. On that date the Manager filed a complaint against her for
nbsconding, and she was arrested in court. The Deputy Commissicner
ordered her to return to the garden on the ground that the agreement
still cxisted, with . balance of 27 davs’ work. The woman refused and
was sentenced to six weeks hard labour.

How is the Government going to justify this? I am making all these
charges agninst Government to show their utter Jack of humanity, as
far as the working classes of India are concerned.
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On June 1st, 1928, a gang of more than 20 coolies came to complain
before the Deputy Commissioner, Jorhat-Sibsagar districts, that they were
recruited from the Nasik District of the Bombay Presidengy under one
year’s contract, whereas they had already served the garden more than 13
months, and thag they were paid such low wages that they could save no-
thing even for one week’s feeding expenses, and that they no longer desired
to work in the garden and should be sent back to their country at the cost
of their employer, as per the terms explained to them before they were
recruited, The Deputy Commissioner wrote to the Manager of the Estate
{Gabrujan) to come. Both the Sahebs had their private conference and
the result was that the Deputy Commissioner ordered these coolies to
'go back to the garden and serve for anmother 11 months, should they
require their passage back, for he said that their contract was for two
years. The poor innocent eoolies with family and children, wesk, sickl
and starving, as they were, undertook the most economic method to wa.
back to their vountry nearly 2,000 miles away, while the Government
report on immigrant latour in Assam says, regarding these coolies, that
they have no information as to what became of them after a certain
distance, for nothing has been reported.

Now what became of them? 1 know what becomes of our big magnates.
They are the special concern of the Government of India, because the
‘Government of India know that they must keep in with the vested interests
of this country. What became of these poor coolies who walked back
to their digtriet? Up to a certain point the Government had some informa.-
tion. But did they die of starvation? We have instances in which people
have walked back from these plantations because of a lack of means and
died of starvation.

Now, Sir, compare the waoges of these plantation coolies, I appeal to
every Mcmber of this House to regard this as the acid test of his honesty,
that if he talks about patriotism and nationalism, he has to devote his life
to the betterment of these classes before any other class. What are the
wuges of these people? The wages of these garden coolies vary in the
districts. The average for men, for the year 1926-27, was, Rs. 12-9-9, and
for 1927-28, Rs. 12-11-4, The monthly wages paid to women was in 1926-
27, Rs. 10-4-7, and in 1927-28, Rs. 10-0-6, an actual reduction of wages paid
to women in 1927-28. Children in 1926-27, Rs. 6-10-8, and in 1927-28,
Rs. 6-12-4. That is as far as the Assam Valley is concerned. In the
Surma Valley, the wages are lower still. For men in the first year,
Rs. 0-14-0. and in 1927-28, Rs. 10-4-7. Women, Rs. 8-2-1 for 1926-27, and
Re. 8-6-4 in 1027-28. Children, Rs. 5-1.7 in 1926-27 and, Rs. 5-4-0 in
1027.28. These are the handsome wages paid to the inheritors of a very
great civilisation. This is how the working classes in this country eke
out a miserable existence, and there arc hundreds of thousands of workers,
in these plantations who are living on these miserable pittances, and I
hope My Cosgrave, when he drinks his hot cup of tea, first thing in the
‘morning, thinks of them and thinks of them generously and not in a carping
spirit, and that when he comes and demands on the floor of this House
a better system of Government he will demand a system which will have
ax its sole regard the happiness and prosperity of these who produce the
wonlth of his nation. Tt was because of these conditions of life and labour
-in these plantations that Mr. Purcell. a Member of Parliament, and Mr.
Hnllsworth, were deputed by the British Trades Union Congress last yesr
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to come to India and investigate labour conditions, It was because of
these conditions that they said that these plantations virtually are ‘‘slave-
plantations”, and they added that they found there ‘‘the most wretche:d
specics of humanity that are.to be found in the civilised world”’. Now
when thesc charges, in black and white, are made by a Member of Parlia-
ment, are made by a representative of one of the biggest working class
organisations in the world, what action has been taken by the-
Government in regard to this matter? Has the Government
moved its little finger to assist the working classes in these planta-
lions to better the conditions of their life or labour? They have left them:
to the tender mercies of Mr, Cosgrave's Third Class Magistrates.

Now, Bir, with your permission, I will mention one or two more cases,
heart-rending cases of the type I have already referred to. The case of
Dasarath has been immortalised by my friend, Mr. Joshi. He was the-
first to bring the case of this man to the notice of the public. This man
was a worker on the tea plantations, and one day he happened to have
annoycd his European employer.

'Mr. K. Ahmed: That is too old a story.

Diwan Ohaman Lall: What was the result? His spleen, according
to the report which I have in my hand, his spleen—I want Honourable
Members to give me the proper interpretation of it—''automatically gave
wey at the gentle touch of u European planter!”’

There was the case of Sakrumani, who died from a brutal assault com.
mitted on her by another white planter. These are not isolated instances.
Is it not up to the Government of India to own up to. their responsibility
in this matter? Is it not up to them to realise that they cannots for the-
mere benefit of the capitalists of Europe, who own the tea plantations,
doing a flourishing trade, and making an enormous profit out of the misery
of these poor men, is it not up to the Government to say to these capitalists.
that they cannot be allowed to go on in this fashion? Is it not time that
we must cry halt to the methods that prevail in the tea plantations? The
Government of India may plead ignorance, or may plead the facts which
muay ke instilled into the ear of my Honourable friend Mr. Lall, by my
Honcurable friend Mr. Cosgrave, but they will not be in a position to
deny that the conditions, as witnessed by judicially-minded observers, by
impartial observers, men like Mr. Purcell and Mr. Hallsworth, they will
not be able to deny that the conditiong are, as they have been painted and
that they themselves cannot disown responsibility.

Here is another case of a coolie who was brutally assaulted by a planter
and the case was filed in the Court of the Deputy Commissioner. The
cooliec wns beaten and robbed of the little property and the little cash
he had, and was driven out of the garden, his wife being kept in the garden,
He was sheltered by the Trade Union Congress representative; the oase
was posted for the 8rd September, 1928, for trial, when, on the lst Sep-
tember, the representative of the Trade Union Congress, who waa sent
down. was kidnapped, and as the coolie was too ill to move, he could not
attend the Court, and so the case was discharged. The next day applica-
tion for revival was made under the law, but was rejected. The dark deeds:
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of this nature that happen in Assam under the so-called civilised Govern-
ment, under the British Government in India, indeed give a great deal-
of food for thought, because they show the relevancy of the faet that,
wherever the British employer 18 in power, the British Government will
not move its little finger to ameliorate the cohditions of the working classes,
The sole object and the sole reason why  they exist in
this country is, not because they have any love for this country, not because-
of the theory of trusteeship, an immemorial theory, that has been the
excuse of every exploitor and of every Government, it is not because-
of any of these reasons that they exist in India, but because they know-
perfectly well that their compatriots can get raw material cheap, and
hurnan material chesp in this country., Why is it, Bir, I ask, that the
British (Government have not planted the Union Jack on the burning
sands of the Sahara desert? DBecause they can get no raw material-
excopting sand, because they can get no human material there. It is
because of this—what shall I call it—it is because of this greed for wealth-
and for profit that this Government has established itself in this country,
and these are the instances which prove the fact that the Government
has cstablished itself here for this reason, in order to help the interests
" of the exploiting classes. I ask are we going to permit this state of affairs
to continue, or are we going to put an end to this system that prevails.
in this country.

Another instance which I may quote, in proof of the allegations that
I make, is this. We have here three Chambers, we have the Council
of State, we have the Legislative Assembly and we have the Princes.
Chamber. I think it was my Honourable friend Mr. Duraiswamy
Aiyangar who described the Council of State as a museum of dead:
bodies. (Laughter.)

Mr, President: Order, order.

Diwan Chaman Lall: I bow to your decision and shall not refer to it.
Mr. K, Ahmed: What about your own museum?

Diwan OChaman Lall: Sir, we have here in this Legislative Assembly
certain representatives who have been chosen under the scheme under
which we are acting. Among the vested interests, we find that, as far as.
labour is concerned, one nominated seat is allotted to the representation
of the working classes in this country, whereas what do we find in the:
Provincial Legislatures? We find a similar state of affairs, that is one-
or two representatives of the working classes. We find in Bengal, five
seats for Europeans, five for Landholders, fifteen for Commerce and In-
dustry, thus a total number of 25 seats. We find in Bombay a similar
state of affairs. They have 12 seats in Bombay, in Madras a total of 13
geats, in Bihar and Orissa o total of 9 seats, in the United Provinces &
total of O seats, in the Punjab 7 scats, in the Central Provinces 8, and’
in Assam 6 seats, and out of these six seats, one goes to Commerce and
Industry and five seats go to the colleagues of my Honourable friend,
Mr, Cosgrave, that is the plantors in Assam. Who is the labour repre-
sentative in Assam representing the working classes, he is one of their
bhenochmen. This shows the deliberate intention of the Government of
India in this matter, namely, pay no heed whatsoever to the needs and
the desires and the happiness and the prosperity of the working classes.
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-of this country. You cerry on from day to day as best as you can until
the day of reckoning arrives.

Mr, K. Ahmed: Why dont you go to Assam and live there?

Diwan Ohaman Lall: Now, it is because ] want to hasten that day,
when they can carry on no longer when they can turn round and say to
us, ‘‘yes, we were mistaken, we admit we were there for our own
-benefit, it is impossible for us to carry on any longer’, it is because I
want to see that day dawn in this country, that I want the assistance
-of every honest man in this country to make the Government realise,
to make the Honourable the Finance Member realise, and to make all
his oolleagues realise, that, if they will only Jook at this problem with our
-eyes, if- they will only see things that we see, if they will only feel things
that we feel, they will themselves, in course of time, understand that
we are not far wrong when we say that we must utilise every weapon in
‘our power in order to set upon this soil a government of the people of
‘this country for the benefit of the people of this country. (Applause.)

8ir Darcy Lindsay: Sir, I move that the question be now put.
Mr. President: Mr. Tarit Bhusan Roy.

Ral Bahadur Tarit Bhusan Roy (Bengal Mahajan Sabha: Indian
‘Commerce): Bir, I am glad that my Honourable friend, Sir Purshotam-
‘das Thakurdas, made it absolutely “clear in his epeech yesterday, that
he does not stand here today for the purpose of throwing out the
Finance Bill. - T listened to my Honourable friend with the closest
‘attention. I am glad that he has condemned the policy of depending
upon the vice of intemperance as & growing source of revenue in the
provinces in India. I believe every right-thinking man will share his
feelings irrespective of creed, caste or colour in this respect. I trust

that the Honourable the Finance Member will keep his eyes open on
‘this point.

Sir, 1 take this opportunity to point out that Bengal and Bombay
are smarting under a sense of grave injustice done to them by the
Meston settlement. I am voicing the feelings of my province—of offi-
cials as well as non-dfficials—when I say that, to save the administra-
tive machinery from a break-down, it is cssential that the financial
settlement should he readjusted and placed on an equitable and just
basis.

I do not use the language of exnggeration when I sav that the pecu-
liar stwuctures of provincial administration which have been erected
upon pompous and costly pillars, rest upon a weak and uncongenial
foundation. Tn order that such structures may not totter to an early
fall, the cracks in them have been plastered up with fresh lime and
mortar. New taxation has been imposed in the provinces in order that
fhe administrative machinery might go on ‘working. This is the posi-
‘tion in the provinces. T therefore hope that the Meston settlement will
he roadjusted and placed on an equitable basis so that the provinces
may go on in the meantime under the dvarchical svstem of administra-
tion which hag been introduced. 8ir, it is clear to the meanest intellect
‘that, even under serious stress, the Government cannot go beyond &
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-gertain limit in the matter of taxation. Where was there a good Gov-
ernment whose finances were in a bad condition? Is there, after all,
& better test of a good Government than the state of itsa finances?

An Honourable- Member: Can good Government and high taxation
.80 together?

Ral Bahadur Tarit Bhusan Roy: I know my friend’s feelings in this
respect; but the normal financial condition of every province is practi-
cally a state of bankruptcy. That is the position everywhere. This
being 80, I believe the remedy lies more in economy and retrenchment
in the cost of administration than .saddling this poor and impoverished
country with further taxation. Every year we are being perilously
brought nearer to the brink of the precipice. We are doomed if the
necessity for economy and retrenchment is not seriously kept in view.
Lord Salisbury has observed—and rightly I should say—that, ‘‘As India
must be bled, the lancets should be directed to the parts where the
blood is congested, or at least sufficient, and not to those parts already
feeble from the want of it."

Sir, a persistent demand has been made by some of the industrial
magnates of India for relief to the textile industry. I sympathise
with them in their distress. One of them has pleaded for labour,
‘the toiling millions of factory workers. In his exuberance for making
a suitable provision for them, he has, with all the ingenuity of a shrewd
‘business man, made a fervent appeal to the Government for protection
to capital. Sir, I am myself interested in the industries. In spite of
that, I do say this, that if I knew that the industrialists of our country
would not revel in high prices and high profits, as they have done, I
would support' them in their demand. DBut are they really honest in
‘their demand? Do they really mean what they say? Some of my
Honourable friends have waxed eloquent over this question of providing
relief to the industriess I am surprised, however, that none had any-
thing whatever to say regarding the revival of the cottage industries,
the home industries of India. (Hear, hear.) ¥or myself, I think, that
the salvation of our country lies in the revival of our home industries.
‘We oll know how the Home Industries Asesociation was started in
‘Bengal, under the inspiring patronage of lady Carmichael, immediately
after the appointment of the Industrial Commission. In Bengal, asa
matter of fact, up to now, about 226 Mohila Samities have been started,
and they are interesting themselves actively in the revival of the cottage
industrics. Thev are doing excellent work all round. We know how
the captains of industries—I am very sorry to refer to them—in Bombay
and Ahmedabad—T will give you the figures if you want thegp—made
‘huge profits in 1921. These figures show that the value of the cotton
'mill shares soared up to 600 per cent. in Bombay, and B50 per cent. in
‘Ahmedabad. We know, Sir, how catchwords and stock phrases in
modern politics are used with great advantage by some interested in-
dustrinliste  and  husiness men in  India. The slorving ond toiling
‘millions of India, however, are suffering still in silence. Sir, ro one
will perhaps deny that thers was a time., not in the remote past, when
Indin produced cotton goods solelv hv handlooms in large quantities.
"These products, in cheapness, in durability and in fineness, could nol be
equalled «or excelled anywhere. In 1818 Caleutta alone exported to
‘London about two millions sterling worth of cotton goods; but in 1820
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Calcutta imported about 2 millions sterling worth of cotton manufac-
tured goods. I do not desire to take up the time of the House by quoting
all these figures which I have in my possession .

An Honourable Member: No, no. We would like to hear all of them,

Rai Bahadur Tarit Bhusan Roy: I am myself an ardent exponent of the:
revival of the cottage industries of India on an extensive scale. I bulieve
I am voicing the feelings of the entire House when I say that the millen-
nium will not come wuntil we do this. It is ssid that the
foreign capitalists are exploiting the country. But is there
anything to choose between the foreign industrialists and the
Indian  industrialists in this country? The starving millions
of India are between the devil and the deep sea (Hear, hear). It
is a well-known fact that the cultivators of the soil, throughout all the-
provinces of India, are in a condition of great impoverishment, in a state-
of great dejection and great misery. That has been admitted from time.
to time, from year to year, by all schools of thought in India; but what
is the remedy? What have you done to relieve their distress? My plain.
answer is an emphatic, nathing. The agriculturist represents 71.7 pcr
cent, of the population of India. 8ir, I am referring to the Mont-Ford
Report from which it ie clear that ‘226 out of 244 millions of people in-
British India lead a rural life, and the proportion of those who ever give

& thought to matters beyond their immediate horizon in the villages is
very small.  Agriculture is the one great ocoupation of the people. In.
normal times in a highly industrialised country like England only 8 per
cent. of the people are devoted to agriculture. But what is the position in
India? India gives, out of every 100 of the population, 71 to agriculture-
or pasture, 12 to industry, b to trade, 2 to domestic service, 1} to the pro-
fessions, and 1} to Government service or the Army. In the whole of India
the soil supports 225 out of 815 and 208 millions of them get their living:
directly by or depend directly upon, the cultivation of their own or -
felds.”" What concerns them most is the rainfall. TIf this is good, they
are able to pay their rent to the tandlord, or repay the advances they have
got from the village banker.

Bir, it is a well-known fact that the usual rate of interest at which these:
agriculturists, who are dependent upon the soil, get money is very high.
They have to pay not less than 75 per cent. for the loans which they take.
from these v;llnge bankers. From my own experience as a banker I can
say this that that is the minimum rate at which these agriculturists borrow
money from the village bankers.  Interest as high as 140 per cent.
very frequentlv demanded by these modest bankers from these poor men.
What is there to save these inarticulate and illiterate cultivators ‘unless
immediate steps are taken by the Government to relieve their distress?
(An Homourable Member: ‘‘Co-operative Banks!’’) Sir, my friend Mr.
Chatterji has suggested that co-operative banks ought to be started. Well,
in Bengal a large number of co-operative banks have been started but they
ought to be popularised in the villages themselves and my humble sugees-
tion and enrnest appeal to the Government and to the ' Honourable the-
Finance Member is this, that steps ought to be taken at once to open
branches of the Imperial Bank in villages, so that advances could be made
to these agriculturists, to these poor men, at eary rates of interest and for:
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longer periods. Otherwise what generally happens is this. The village
bankers, after making these advances to the cultivators, at high rates, go
to the Court after about six months as there is no time-limit in the bonds,
.and unless they are paid off they start execution proceedings against these
poor men, and they are ruined. That is the position in the villages.
1 myself have seen as to how my tenants in many Zemindaries feel. - As
2 matter of fact, I think, the proper course will be for us to press the
Government to start branches of their banks and banking corporations all
over the villages, so that advances can be made to these poor men at very
Jow rates of interest, say, for instance, between 6 and 9 per cent. per
annum.  This would be considered by them to be very reasonable. I
really do not understand why my friend is smiling. Is it, because the rate
they now actually pay, as I have pointed out, is 75 per cent. and some-
{imes even 140 per cent.? That4s the position evervwhere, in every village
in India. My experience of course is confined to Bengal but my friend
Mr. Aney will be able to tell us as to what is the position of things in his
Province. I come from a province where we have the blessing of a perma-
nent settlement; but as a matter of fact the tenants everywhere are very
poor, and they have got to be saved. At present urban trade, industry and
-commerce are monopolising the attention of the Imperial Bank, while the
rural interests of the cultivators of the soil are sadly neglected and saeri-
ficed. How can these home industries, these cottage industries thrive
until and unless advances are made to them by the Bank on easier terms? I
therefore appeal to the Honourable the Finance Member to consider the
claims of these rural interests, and to give them relief. The interests of
rural banking should be represented by all means. Let us be on our guard
against urban interests swallowing everything. Sir, I do not desire to take
up any more time of the House.

Sir Darcy Lindsay, Mr. Webb and Others: The question may now be
put!

Mr. President: Mr. Jamnadas Mehta.

Mr, Jamnadas M. Mehta: Sir I rise to oppose the consideration of the
Bill. A Finance Bill in a free country has a meaning. It means that
the representatives of the people, having voted certain demands for grantas,
the expenditure of the State has the sanction of Parliament, the Finance
"Bill being simply a consequential thing, & mere matter of course. The
_public_voice is behind it. It is an expression of the will of the people
that, in the coming year, the Executive will spend so many crores of
upees, and indicates the way in which that amount is to be found. Thus
in @ national Parliament, a Finance Bill is a thing that should pass as a
matter of course. But in a country like India, where Parliamentary gov-
ernment is mere]y a force, where the representatives of the people are
kept at arm’s length from any real power, where taxation is simply the
amount of money that can be exacted at the point of the bayonet, and
where legislation simply expresses the will of a few forelgnem—-m such
-country, a Finance Biil is merely an insulf, and it is somewhat hard for
‘Government to expect this House to ngree to the passing of the Finance
- Bill, or even to agrée to its considerntion. In any country where Parlia-
ment does not express the national will, the Finance Bill is simply »
:demand by an army of occupation for so much monoy for its contmued

\
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occupation, and what is British rule in this country but an army of occupa.
tion? 1t does mot owe it stability to the morul conasent of the people.
It is Lused on brute force and nothing more. If a plebiscite were taken,.
Bir, the people of this country would demnand the packing off of this Gov-
crninent without bag und baggage from India. (An Honourable Member.
‘“Hear, hear.’’) If a plebiscite were taken, 99 per cent. of the people would
have nothing to do with the British exploiters of this country. (An
Honourable Member: “*Question.’’) We do not want them here, and if
they are here it is in spite of us. We simply do not want them; and there.
fore, as a corollary, we do not want to finance the operation of this foreign:
m~rn}-t of occupation. As I said, Sir, 99 per cent. of the people of this
country . . . ..

An Honourable Member: Cent. per cent.

Mr. Jamnadas M. Mehta: I accept that amendment. An overwhelm-
ing majority of the people of this country do not want this Government to-
rule over them. That being the case, for us to vote for the linance Rill
is an pbsurdity, when we remember that that Finance Bill wants us to
provide money for matters over which we have no control, ¢.9., 65 crores
of military expenditure which the people’s representatives are not even
allowed to vote.

We do not expect any miraeles from the Finance Memlkers of the Gov-
arnment of India which is a subordinate branch of a eabinef six thousand
miles away. That cabinet safeguards the vested interests of foreign capi-
talists, imperialists, civil servants, military officers and, what is more, all
the interests of British Imperialism in the East. Only after these interests.
have been safeguarded, comes the turn of the people of this country. The-
- Honourable Sir George Schuster is the Finance Member of a Government
whose interests are not identical with the interests of the people, and.
therefore I do not expect him or his successor or his predecessor to perform
any miracles., He wishes that, when' he luys down his office, he should be-
eble to say that he had done his best to serve the people of this country.
1 remind him that ho cannot do so. His limitations .are immense..
‘Although his capacity may be great and his desire sincere, the very condition
of his appointment makes it impossitle that he can give first consideration
to the interests of the people of this country. If the Finance Member-
renlly desires to serve us he ought, first of all, to put his foot down on
the military expenditure; and, if his advice was not accepted, he should
-resign. Cgn he honestly elaim that he has any share in limiting the
amount of military expenditure of this country? He has either to give:
up his opinions or to give up his job: that is the condition under which
the Finance Member of the Government of India works and for that reason
I ask him to excuse us if this side of the House cannot be a party to the:
consideration of the Bill.

Sir, the Germans were supposed to be the greatest enemy of mankind
between 1914 and 1918 and the war which they waged for four years, was
against the liberties, as it was said, of mankind; and vet that enemy of
mankind will soon be forgiven, when under the Dawes Bettlement, the
war debts and reparations are paid, Germany will be once more a tree
nation. With all ita sins during the war this enemy of mankind may
expect, within a reasonable number of years, to be free and at liberty to
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mould her future destiny. Can the people of India look forward to any
time when our masters, who csall themselves trustees, will leave this.
country to itself? In fact, their view has always been that they cannot
visuslise the time when India will be fit to govern herself. For these
reasons it is not possible for us to give our assent to the consideration of
the Finance Bill.

Now, 8ir, even if we keep out of nccount this very fundamental condi-.
tion in the politics of India,” namely, that it is an alien government serving
alien interests, which wants funds for its own safety, even if we leave that
out of acecount, let us see, whether it is possible for any self-respecting
Indian Member to agree to the comsideration of the Finance Bill. Look:
at any Department of the Government of India. Start from the Honour-
able the Home Member and end with the Foreign Secretary . . . .

Mr. President: Is the Honourable Member going to do all that?
Mr, Jamnadag M. Mehta: Yes, Sir.

Mr, President: The House stands adjourned till tomorrow morniug at
Eleven of the Clock.

The Assembly then adjourned till Eleven of the Clock on Wednesday,.
the 20th March, 1929.
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